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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE AT PUNE.

ORIGINAL APPLICATION NO. 198 OF 2023 (WZ)

NARAYAN SHIVAJI GUND APPLICANT
V/s

MAHARASHTRA POLLUTION

CONTROL BOARD AND ORS. RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.2

MAY IT PLEASE THE HON’BLE TRIBUNAL -

1. At the outset, it is submitted that, the contents of the Original
Application are not admitted by the Respondent No.2 and that the
contents therein of are false and incorrect. The Respondent No.2
submits that the statements and averments made in the said
Original Application are not admitted by the Respondent No.1
except so far they are expressly admitted herein under. It is further
submitted that, the Respondent No.2 craves leave of this Hon’ble
Tribunal to file a detailed reply, if necessary in the present
proceedings. At the further outset, the original Application filed by
the Applicant is devoid of any merit and is liable to be dismissed

with the compensatory cost. The Applicant herein is neither
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with the compensatory cost. The Applicant herein is neither
resident of the concerned area nor an aggrieved party. The
Applicant herein is claiming relief, which is beyond the purview of
this Hon’ble Tribunal.

PRELIMINARY OBJECTIONS

. The Respondent No.2 submits that no substantial issue has been
made out for adjudication of this Hon’ble Tribunal. The statutory
authorities are already performing their statutory duties. The
improvements done by the Respondent No.2 are already on record,
hence there is no dispute for the Hon’ble Tribunal to be
adjudicated. The Respondent No.2 further submits that the
Applicant herein has no locus to file the present application and it
Is also not an aggrieved party to the present proceedings. The
Hon’ble Supreme Court has held that the bonafides of the litigant
are to be tested before proceeding with the proceedings for

adjudication.

. The Respondent No.2 submits that the Applicant is having vested
interest in filing the present Original Application as it is clear from
the background of the Applicant, wherein there is a chequered
history of the said Applicant, as a FIR has been filed by the officer
of Respondent No.1 one Mr. Sanjay Tarachand Nanavare against
the Applicant u/s 353, 504, 506, 34 of IPC on 16.06.2023 for
assault, threatening the officer of MPCB and insulting him. The
copy of the said FIR is annexed herewith and marked as
ANNEXURE R-1. Further, there is a civil suit pending between
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the Applicant and Respondent No.2 bearing No.548 of 2023 filed
on 25.04.2023 pertaining to the road between the Respondent No.2
and the farm of Applicant. Thus it is pertinent to note herein that
the present application is nothing but the offshoot of the said
dispute between the Applicant and the Respondent No.2. The
Respondent No.2 further submits that the Applicant on 26.11.2021
has given an Application to Respondent No.1 for withdrawal of all
his Complaints. Further, on 22.08.2022 the members of Gram
Panchayat Yenaki village has written a letter to Respondent no. 1
that the letterhead of the Gram Panchayat has been mis-used and it

has no compliant regarding the Respondent no. 2.

The of copy of letter dated 26.11.2021 and letter dated 22.08.2022
are annexed here with and marked as ANNEXURE —R-2 and R-3

respectively.

. The Respondent No.2 would also like to submit that the present
Applicant is related to one Mr. Popat Keshav Jadhav, who is the
Sarpanch of Gram Panchayat Yenaki, as he is in opposition to the
Chairman of the Respondent No.2 Mr Birappa Jadhav who is the

native and resident of village Yenaki.

. The Respondent No.2 submits that the Applicant has not disclosed
any environmental loss and has not even made out a substantial
question relating to environment under section 2(m) of the NGT
Act, which is a mandatory requirement for this Hon’ble Tribunal to
consider any application under Section 14 of the NGT Act, 2010.
Further, it is the requirement of any application u/s 15 that it should

specifically put up the claim in the prescribed format with details
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of the loss caused if any, but in the instance case the Applicant is
involved in fishing and rowing activity by submitting that he shall
pay the stamp duty after the committee report. The said act of the
Applicant is nothing but abuse of process of law and is required to
be deprecated by the hands of this Hon’ble Tribunal by dismissing
the present Application.

6. Further, the Respondent No.2 submits that the committee was
appointed by this Hon’ble Tribunal vide order dated 29.11.2023,
without issuing notice to Respondent No.2 or affording an
opportunity of hearing and the same is against the principles of
natural justice and procedural requirement laid down u/s section 19
of the NGT Act.

7. EACTS OF THE CASE

a. The Respondent No.2 submits that the Respondent No.2 is
having a sugar factory and a co-generation unit and for the
same the Respondent No.1 has granted consent to operate

which is valid up to 31.07.2024. The copy of the consent to

operate is annexed at Annexure A-8 in the committee

report at page no.366.
b. The Respondent No.2 further submits that for the distillery

unit, the Respondent No.1 has granted consent to operate
(renewal) on 23.11.2023, which is valid up to 31.08.2024.
The copy of the said consent to operate dated 23.11.2023 is

annexed at Annexure A-9 in the committee report at page
no. 376.
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. The Respondent No.2 has provided ETP, CPU (condenser
polishing unit) of capacity 2 MLD for treatment of industrial
effluent. The ETP comprises of primary, secondary, and
tertiary treatment system for the effluent. The treated
effluent is partly recycled in the process and remains used
for irrigation on land of the factory.

. The Respondent No.2 has also provided online monitoring
system at ETP outlet and connected with the MPCB/CPCB
server, and has also provided 15 days storage tank having
Impervious HDPE paper lining.

. For the disposal of spent wash generated from the distillery
unit, the industry has provided bio digester of capacity
11,000 m? followed with MEE (2 numbers of capacity 25 m?
per hour and 20 m3 per hour respectively) and dryers of two
numbers of capacity 9 m?® and 6m? respectively. The potash
powder generated from the dryer is sold to farmers as
manure.

. The Respondent No.2 submits that the Respondent No.2 has
provided 70 TPH baggage fired boiler for both sugar and
distillery unit. The Respondent No.2 has provided wet
scrubber followed with stack height of 72 meter as an air
pollution control system attached to the boiler. The
Respondent No.2 has further provided continuous online
emission monitoring system (COEMS) system at boiler
stack.

. The Respondent No.1 has collected all the samples during

the visit from the Respondent No.1 factory namely JVS ETP
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Outlet, Ambient Air Quality Monitoring, Stack Monitoring,
Surrounding dug well water samples and soil samples. The
said reports are from page 332 of the Committee Report. The
same are within consented parameters and norms as
prescribed.

. The Respondent No.2 submits that as per the observations of
the committee the procurement order for RPC (Rotary
particle collector) has also been placed and the installation
process will be undertaken shortly.

The copy of the procurement order of RPC is annexed
herewith and marked as ANNEXURE R — 4.

I. The Respondent No.2 further submits that the Respondent

No.2 is having two numbers of HSD fired DG sets of
capacity 625 KVA each and the same are provided with
acoustic enclosures and stack height of 5 m as per the

consent conditions.

J. The Respondent No.2 submits that it has received notices in

the year 2021 to 2023 from Respondent No.1 at the behest of
the Applicant. The said complaints are made by the
Applicant for the reasons as stated above and for his
personal grudges. The Respondent No.2 has replied to all the
notices and has shown the compliances by the Respondent
No.2 from time to time.

. Further, it is pertinent to note herein that the Respondent
No.2 has received the conditional restart order dated
22.10.2021 where in the Respondent No.1 had imposed 13
conditions to which the Respondent No.2 has complied and
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has also submitted the Bank Guarantee of Rs. 10 Lakhs
which the Respondent no. 1 has forfeited. Further, the
Respondent no. 2 has submitted the compliance report to
Respondent No.1 on 13.04.2022. The copy of the compliance
report dated 13.04.2022 is annexed hereto and marked as
ANNEXURE R-5.

. The Respondent No.2 submits that as far as the warning

letter notice dated 16.03.2023 received from Respondent No.
1 is concerned, it is before the Respondent No.2 could reply
to the to the said notice a personal hearing dated 27.04.2023
at the Head Officer of Respondent No.1 in Mumbai, was
provided to the Respondent No.2, wherein the Respondent
No.2 has shown all the compliances and has given an
undertaking regarding the observation submitted by the
board along with a timeline for making the compliances. The
copy of minutes of personal hearing dated 27.04.2023 and
the copy undertaking dated 03.05.2023 is annexed hereto
and marked as ANNEXURE R—6 AND R-7 respectively.

. Further, it is on 06.06.2023 the Respondent No.1 has once

again on the complaint made by the present Applicant has

Issued interim directions to the Respondent No.2 wherein the
Respondent No.2 has categorically replied to the same
stating all the compliances done by the Respondent No.2
vide letter dated 17.06.2023.

The copy of the notice dated 06.06.2023 along with the copy
of reply of the Respondent No.2 dated 17.06.2023 is annexed
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hereto and marked as ANNEXURE R-8 AND R-9

respectively.
n. The Respondent No.2 submits that as per the observations

and the undertaking given by the Respondent No.2, it has
carried out a study regarding the environmental adequacy
report from Shivaji University, Kolhapur and said report
dated 05.09.2023 at page number 48 clearly makes an
observation regarding the adequacy of pollution control
systems provided by the Respondent No.2 and has
recommended the Respondent No.2 to install two STP’s and
RPC.
The copy of the Report of Shivaji University dated
05.09.2023 is annexed hereto and marked as ANNEXURE
R-10.

0. Thus, according to the recommendations of the said report,
the Respondent No.2 has installed two STP of 5 KLD

capacity and RPC before the wet scrubber.
The copy of the Purchase order along with photos of the
ETP is annexed hereto and marked as ANNEXURE R-11.

p. The Respondent No.2 has demolished the Kaccha lagoon

and the same is evident from the visit report dated
08.04.2022 of respondent no. 1 officer.

The copy of visit report dated 08.04.2022 along with the
photographs of demolished kaccha lagoon is annexed hereto
and marked as ANNEXURE - R-12.

8. PARA-WISE REPLY
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. The Respondent No.2 submits that without prejudice to the
above submissions, the para wise reply of Respondent No.2

to the original application is as under —

. At the outset, the entire contents of the Original Application
are denied by the Respondent No.2 in toto unless they are
expressly admitted hereunder.

. The contents of para 3 of the Original Application are denied
by the Respondent No.2, as no case is made out under
section 14 and 15 of the National Green Tribunal Act 2010
by the Applicant and has miserably failed to raise any
substantial question relating to the environment in the

present matter.

. The allegation of the Applicant regarding unregulated
operations by Respondent No.2 is denied by the Respondent
No.2 as the same is vague and baseless. The Respondent
No.2 also denies the allegation of the Applicant regarding
the discharge of untreated effluents from the factory and
disposing of spent wash through water tankers outside the
premises and emitting of black ash from the boiler stack of
sugar factory, as there is no such activity undertaken by the
Respondent No.2 which is in contravention to the consented

norms.

. The description of the land of the Applicant in para 4A is in
general admitted, but the allegations regarding the

discharging of untreated influence and the settling of fly on
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the crops in the Applicants farm is denied by the Respondent
No.2 in totality.

. The contents of the para 4(B) and (C) as regard to the
description of the parties in general are admitted by the
Respondent No.2, but the allegations made therein are
specifically denied by Respondent No.2 for the reason that
the same are false and frivolous, merely based on the
surmises of the Applicant.

. In para 5 of the Original Application, the Applicant has titled
it as facts of the case, but the same are nothing but
misleading statements made by the Applicant and the same
are denied by the Respondent No.2 in totality. The
Respondent No.2 submits that the Respondent No.2 is
engaged into the activities as permitted and consented by the
regulatory authorities and there are no any unregulated
activities which are resulting into environmental degradation
in and around the vicinity of the factory of the Respondent
No.2. The address of the Respondent No.2 sugar factory and
the distillery unit is correct and the Respondent No. 1 has
issued the renewal of consent to operate dated 21.10.2020,
which is valid till date 31.07.2024.

. As regard to para 5(B) of the Original Application and more
specifically the closure directions dated 08.09.2021 issued
by the Respondent No. 1. The Respondent No.2 submits that
the closure directions issued against Respondent No.2 were

ex-parte without giving an opportunity of being heard to
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Respondent No.2, thus for the same the unit was closed for
45 days which culminated into a total business loss of
32,40,00,000/-. The Respondent No.2 vide its reply dated
13.09.2021 has given detail explanation regarding the non-

compliances stated in the said closure order.

Further, after due inspection on 20.10.2021, the Respondent
No. 1, withdrew its closure directions. The said restart order
was a conditional restart order wherein all the 13 conditions
are compiled by the Respondent No.2. The undertaking from
the Managing Director of the Respondent No.2 is one of the
condition of the said restart direction which was compiled by
the Respondent No.2. It is pertinent to note herein that the
said undertaking specifically mentions about no complaints
from any of the farmers regarding damage to the crop or to

the bore-wells.

It is submitted that in paragraph 5(H) the Applicant refers a
water analysis report dated 22.10.2021, but has not annexed
the said so-called report, thus the allegations as regards to
the high pollutants in water are baseless and denied by the
Respondent No.2 in totality. The Respondent No.2 submits

that no such report is in existence as alleged.

. In paragraph No. 5(1), the Applicant is referring to an
undertaking furnished by the Respondent No.2 dated
28.10.2021, which was the condition in the restart direction,
but the Applicant has cooked a story that there was a

pollution caused by the Respondent No.2 and hence the said
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undertaking was obtained by Respondent No.1 from
Respondent No.2. The Respondent No.2, therefore humbly
submits to this Hon’ble Tribunal to dismiss the Original
Application on this ground itself, as the Applicant is simply
trying to make a jugglery and gain sympathy of this Hon’ble
Tribunal by portraying false cause of environmental

pollution.

. The Applicant in its application has left no chance to
misinterpret the reports and try to exaggerate the facts and
more particularly stating false statements which is evident
from para 5K where in the Applicant is referring to a visit
report of an officer of Respondent No. 1 dated 16.11.2021
alleging that several components of ETP of sugar unit of the
Respondent No.2 industry were not installed and the ETP of
the Respondent No.2 was not in operation. The Respondent
No.2 submits that the said visit report was prepared in a
routine visit and is on record, which can be clearly read and
interpreted so that the allegations put forth by the Applicant
are proved to be misleading facts. It is stated in the said
report that the distillery unit was not in operation and the
ETP is having the primary secondary and tertiary treatment
systems and also the said report clearly states about the

discharge of the treated water and not untreated water.

. The contents of Para 5(L) are denied by the Respondent
No.2 as the said warning letter dated 19.01.2022 was issued
by Respondent no.1 on complaint of Mr. Popat Jadhav and

the present Applicant and after receipt of the said notice it
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was replied Dby the Respondent No.2 denying the
observations in the said letter. The Respondent No.2 submits
that it has also complied with certain observations to
improve the quality of discharge. The allegations that the
discharge was not within the consented norms is denied by

Respondent No.2.

. The allegations in para 5 (M) are denied by the Respondent
No.2 in totality, as the said Panchanama does not reveal the
source of the said fly ash. Further, the activities of the
Applicant are itself responsible for the said conditions in its
farm land and not the Respondent No.2 as the wind direction
IS west to east and the distance from the Respondent No.2
and the farm of the Applicant is in opposite direction of the

wind.

. The Respondent No.2 specifically denies contents of the so
called letters addressed by the Applicant to various
authorities dated 19.11.2022, 12.12.2022.

. The Applicant is interpreting the reply of the Respondent
No.2 as per his own convenience thus the contents of the

Para 5 (BB) are denied in totality.

. As far as the contents of para 5(CC) are concerned the same
are denied by the Respondent No.2 and regarding the notice
dated 16.03.2023 as stated earlier that before the same could
be replied a personal hearing dated 27.04.2023 was granted
by the Respondent No.1 and the Respondent No.2 has given
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an undertaking dated 03.05.2023 with timeline for showing

compliances.

r. The contents of Para 5(DD) are denied as the location and
the date in the said photos are in question. The same are
denied by the Respondent No.2 in totality as these are totally
false and fabricated photographs.

9. SUBMISSIONS TO THE JOINT COMMITTEE REPORT

a. It is submitted that, the committee in its report has
categorically taken note of the written request from nearby
villagers present before the committee claiming that there is
false allegation made against the Respondent No.2 for
causing pollution and request to take field visit to their farms
as well. The Committee has not visited the said farms as
these farms are adjacent to the farms of the complainants and
the present Applicant. Thus, by any stretch of imagination it
cannot be the case that one farm is being affected however
the adjacent ones are not affected, which shows that the
complaints and the present application is false and frivolous.

b. It is further submitted that the locations of the complainants
farms’ at pg. 233 of the committee report shows that some of
the complainants are on east side of the factory and some are

on west side and some farms are far off. Thus considering
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the wind direction it cannot be the case that farms in all
directions will get affected by air pollution, if any by the
Respondent No.2 and so also the committee in its report has
stated that the ambient air quality monitoring and stack
monitoring reports do not show any exceedance with respect
to the consented limits. Thus the said allegations of the
Applicant against Respondent No.2 are vague and merely
based on surmises.

. The locations of the complainants are clearly shown at page
n0.233 of the committee report along with the observations
and findings at page 241 which clearly shows that that the
BOD and COD levels are within consented norms and they
are close to the benchmark levels and no adverse values are
reported.

. The committee at page 246 has observed compliances under
the Air Act, Water Act, showing that the Respondent No.2 is
functioning well within consented parameters.

. The photographs at page 250 of banana and leaves shows
some disease on the crops and not due to fly ash as the ash
do not create any net on the crops or any place wherever it is

settled. Further, it is not evident from the report that the ash
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is from the pollution done by the Respondent No.2. Thus the
Respondent No.2 being complying with all the consented
norms cannot be held liable for the same. Also, the
committee at page 394 has observed that the Applicant is not
having proper weed control and orchard management at his
field and hence whatever losses have been caused, if any,
cannot be attributed to Respondent No.2.

f. It is submitted that the committee has also observed that the
there was no visual evidence of spread of spent wash as per
the allegations of the Applicant. Further, the committee has
also observed that no kaccha lagoon was used by the
industry.

g. The Respondent No.2 further states that the Respondent
No.2 has already procured the RPC and as it is required to be
installed in the boiler the thus the said work is in progress.

10.SUBMISSIONS OVER THE REPLY OF THE RESPONDENT

NO. 1.
a. The Respondent No.1 Board is a statutory authority which
comprises of specialized environment experts and scientists.

Further, the Respondent No.1 has a central body Central

Pollution Control Board, which also comprises of experts
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and scientist in the field of environment. Thus, even though
the Committee formed Dby this Hon’ble Tribunal has
suggested for a report from agronomist as regards to the
damage to the crops. The Respondent No.1 is mis-
interpreting the said suggestion has gone a step ahead
appointing IITB as expert to study adequacy of pollution
control equipment installed by the Respondent No.2 and
seems to have placed an order which involves expenses
around 58 Lakhs. This is sheer misuse of powers by the
Respondent No.1 that too without board resolution and
consultation with Member Secretary and involving CPCB.
Thus, the said decision is required to be scrapped with
Immediate effect as the question arises as to who shall pay
such a huge amount for the work where we have two apex
statutory bodies with top level scientists as its employees.

. The Respondent No.2 further submits that, it is not the case
that the committee has found the violation of environment by
way of non-adherence to the norms led down by the
authorities from time to time, but merely to deviate the entire
case the present steps seem to have been taken by the SRO

and the RO of the Board.
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c. As many of the complainants has already withdrawn their
complaints, further it is crystal clear from the facts that the
Applicant is having ulterior motive behind filing of present
Applicant and further no case is made out that of any
substantial question relating to the environment. Thus, the
present Original Applicant be dismissed in totality. The
activity of the board by further appointing IITB is nothing
but arranging the deckchairs on the Titanic just because
someone has filed an original application before this Hon’ble
Tribunal the same is required to be deprecated by the hands
of this Hon’ble Tribunal. It is needless to say that the
experts’ opinion of the committee is only by way of
assistance in arriving at a final conclusion, but in the
instance case the report of the expert Committee, as well as
the recommendations have been made the basis of further
directions by the Respondent no. 1, without even waiting for
this Hon’ble Tribunal to adjudicate the said report and such
an approach is improper.

11.0n all the said background, the Respondent No.2 most humbly
submits that the present Application of the Applicant is nothing but

the offshoot of the personal grievance against the Respondent No.2
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and the allegations made therein are false and frivolous, thus the

application of the Applicant is required to be dismissed.

12.1t is therefore prayed that —

The present Original Application may kindly be dismissed.

PUNE
DATE - 22/04 /2024

ADVOCATE FOR RESPONDENT NO.2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE AT PUNE.

ORIGINAL APPLICATION NO. 198 OF 2023 (WZ)

NARAYAN SHIVAJI GUND APPLICANT
i V/s

MAHARASHTRA POLLUTION

CONTROL BOARD AND ORS. RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY ON BEHALF OF
RESPONDENT NO. 2

MAY IT PLEASE THE HON’BLE TRIBUNAL:

I, Sachin Birappa Jadhav, Age: 45, Occu.: Service, having office at
Chelekar Galli, Mangalwedha Tal- Mangalwedha, Dist- Solapur- 413

305 do hereby state on solemn_ affirmation as under: -

1. I am the Managing Director of the Respondent no. 2 Company and
responsible for day to day administration of my business. As such,

ave gone through the Reply to the Original Application and the

g:mg,f:;g" India

\S9 0Ltz pd that the contents therein are true and correct to the, best of my

ents being filed today.

~ m

of the present affidavit.
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WHATEVER STATED ABOVE is true and correct to the best of my
knowledge and belief. In witness whereof I have signed hereunder at

Mangalwedha on 20" day of April 2024.

m AFFIANT

I know the Affiant
Adv S Man e -

Advocate BEFORE ME

DHANANJAY C. JADHAV

NOTARY
GOVT. OF INDIA
/REG. NO. 15916

“olemnly affirmed before ‘
' -\ me .
Shri ..§.°.&mn.....ﬁ.&m&?.‘.’s...ﬂ oy~

Who is identified v Shri
e ’J‘l shn -.m& . .
‘mepersonayy Knose K M

Noted and Registesed at

Seriz) {0 | 21042024,

i

Page No. 1@2,_
Date | 20104 092}
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" ANNEXURE-R-1
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I R T LLF.-1 (GHga s3us wi - 9)

FIRST INFORMATION REPORT.
{under Section 154 Cr.P.C.)
e ERR HEAT,
(Han 944wl wiar d@fsan)

Year (af): 2022

1. District ()2 Srenge apfior P e

FIR No.(er s &) 0177 Date and Time of FIR (. @. =i anfor 4&):  15/06/2022 15:30 E
2. fiNo (3.} |Acts (arfRfras) ' [Gections (@erd)

rl\m icte 343

2 ORRwEmaces go¥

Lﬁi‘ RIS R 3¢50 qot,

{ Tﬁ?ﬁua”sﬂﬁm 9¢go 3¢
3. (2) Occurrence of offence (Tl ge):

1. Day(feaw): @R Date From (fe=i® qIm):  14/06/2022

Es%? lTl:é'ﬂe;n'od Date To ( fAis yda): 14/06/2022

) Time From (38URE):  14:00 &

Time To (Y3yda): 16:00 &
{b} Information received at P.S. (i<t fizRd QYT aTo):
Date (f&STi@ ): 15/06/2022

{c)General Diary Reference (Jwamat e
Entry Na. (772 %.): 013 Date & Tima (Ris anfdr 3m): *15/06/2022 15:21 T

4. Type of Information (mifddier naw): St

5. Place of Occurrence (BcATRYS):

1.(2) Direction and distance from P.S.(9e/ s1oamrgy e 3 3icR): o, 10 R
Beat No. (3T %.):

Time (¥): 14:21 39

(b) Address (Td1): s PR ot aeae ar o
{c) In case, outside the limit of this Police Station, then (I1 T\l Swarear SN IRearE):

Name of P.S.(Qd Swar =)
. District{State) (RIee1(I5a)):
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N.C.R.B (¥
— R - 9)
: T I.1.F .-} (ThEd g
6. Complainant / Informant (amRer/MRA 2orRY):
(@) Name (TR):  wog armee T
(b) Father's/Husband's Name (3@ / oeft 3
{c) :Hglé/Year of Birth (51 ari@/ad): 1965 (d) Natlonality (Wgiaea): INd
(e) UID No. (g.3ma.3}. .):
{f} Passport No.(9Iv9d %.): Date of Issue (Rt adia):
Place of Issue (7 foam):
(g} 1d detalls (Ratlon Card,Voter ID Card Passport,UID No.,Driving License,PAN)
ﬁm(mwm,qam Séq\an §3) 4., grghin agdw, @ @)
- [1d Type (SizawTa mm) fd Numbef (sha@aaar mHi%)
i S S g,
h) Address (W?TT)
; S.No.(31.| Address Type (S1Address (7a1)
LB FEr)
2 '{"W'_" i T TR el o e i, AiegR JHor, FeTg, St
(i) Occupation (2qaRE): 7
(i) Phone number (%7 7.): Mobile (MEga 7.): 91-9420167796
7. Details g{ugmnwn/suspectedlunknown accused with full particulars (9E1d sueea Msfa/asdt
) : : _ ’ - ’
. S.No. {Name (714} Allas {(G61d) Relative's Name Present Address (4919 TaT)
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8. peasons for delay in reporting by the co’mplainarit/informant (adpReR/MiEd évn-masgﬁ IPR
! s
9. particulars of properties of interest (ddia Frear audia):
S.No. |Property Category Property Type Description (JU) Value(in Rs/-) !
(a1.5.) (ma’r’:mr 1) I(‘na‘ﬁﬂ WHR) (T4 (%. 76))
10 Total value of property (In Rs/-)-(aR Yerear e
U qed (. 3ed)):
11 Inquest Report / U.D. case No., If any (F@ﬂﬂ? J7ETET/ BT G HBROT
%, 9% FACAIR)):
'5.No. (&1 [UIDB Number (3.312.21.]
.) d.%.) I

{
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13.Action Since the above information reveals commission of offence(s) u/s as mentioned at

(Foielt PRATE: AT B, T TS FoiedT HATa e ATATEAETEHT AR HITARL )

(1) Registered the case and took up the ankush shivaji mane (I (Inspector)) / API or (f&an)
investigation: (3R 7l GRIGIEE U]
BIdl ):

o {2) Directed (Name of 1.0.) (qUr fAFHI-ar 7@):

Rank (43):
No.(.): to take up the Investigation (& GURT SgR afdaRr &) or (fFan)

{3) Refused investigation due to (ST aﬂ?ﬂlﬁﬁ‘f IR HRUGT TR &)

or (TIT PRI TUTH FRUATH THR {&a)
(4) Transferred to P.S.(J781 AT YISHITT SwedH WAt IO W19):

District (fSez81): : e
on polnt of jurisdiction (7 AFTEFR & TR EEIARA) .

i dmitted to be correctly recorded and a copy
ver to the complainant / informant,a
F.I.R. reac o lainant / informant free of cost. (N2 GR THRARQUEIIAT T @feddl, Wi

given to the cgnrgw ant /inf o T
R.0.A.C.(3. 3 .¢ L)
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14.Signature/Thumb impression of the complainant /
informant. (SRR /@R Jup-ardl Fdl/aimsn:

15.pate and time of dispatch to the court (FudT&Ead
aregeardl mﬁ@ 7 q=):

”@@mﬁ o %m

Name (7@): ankush shivaji mane
Rank{9<): | (Inspector)
No.(X.): APl
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FIRST INFORMATION REPORT
Under Section 154 Cr. P. Code

1. District : Solapur Rural

FIR No. 0177, Date and time of FIR : 15.6.2022,
15.30 hours

2.
Sr No. | Acts | Sections
1 Indian® Penal Code, | 353
1860
2 Indian Penal Code, | 504
1860
3 Indian Penal Code, | 506
1860
4 Indian Penal Code, |34
1860
3. (a) Occurrence of offence :
1. Date : Tuesday Date from : 14.6.2022
2. Time Period Dateto : 14.6.2022

Time from : 14.00 hours
Time to : 16.00 hours
(b) Information receipt at P. S.
Date : 15.6.2022 Time : 14.21 hours
(c) General Diary Reference :
Entry No. 013 Date & time : 15.6.2022, 15.21 hrs
4. Type of information : Written
5. Place of occurrence :
1. (a) Direction and distance frorn P. S. : 10 k.m.

(b) Address : Jakaraya Sugar Ltd, Vatvate, Tal.
Mohol
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(c) 1In case, outside the limit of this police
Station, then

Name of Police Station

District : / State

6. Complainant / Informant :
(a) Name : Sanjay Tarachand Nanavare
(b) Father’s / Husband’s Name :
(c) Date / year of birth : 1965
(d) Nationality : Bharat
(e) UID No.
(f) Passport No.. Date of issue
Place of issue

(g) ID details (Ration Card, Voters ID Card, Passport,
UID No. Driving licence No. Pan

S. No. ID type Id Number

(h) Address :

1 | Present Indradhanu Apartment,
address Mariayi chowk, Solapur,
Kamati, Solapur Rural,
Maharashtra, Bharat

2 | Permanent | Sangram Nagar, Akluj, Tal.
address Malshrias, Kamati, Solapur
' Rural, Maharashtra, Bharat
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3
(i) Occupation :
(j) Phone number : Mobile : 91-9420167796
7. Details of known / suspected / unknown accused
with full particulars :
S. | Name Ali | Relative’ | Present
No as {s name |address
1 Narayan Shivaji 1. Yenaki Tal.
Gund Mohol, Kamati,
' Solapur Rural,
Mah. Bharat
2 Hari Shivaji Gund 1. Yenaki, Tal.
Mohol, Kamati,
Solapur Rural
Mah. Bharat
3 Lahu Pandhari 1. Yenaki, Tal.
Jadhav Mohol, Kamati,
Solapur Rural
Mah. Bharat
8. Reasons for delay in reporting by the complainant/
informant : '
9. Particulars of properties of interest :
S Property Property Description | Value
No | category type

10. Total Value of property (in rs)

11. Inquest Report / UD case No., if any :
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S. UIDB
No. number

12. First Information Contents :

Complaint’s statement Dt. 15.6.2022 :

I Sanjay Tarachand Nanavare, Age 57 years, Occu.
Service (Regional Officer, Maharashtra Pollution Control
Board), permanent resident of Sangram Nagar, Akluj, Tal.
Malshiras, presently at Indradhanu Apartment, Mariaayi
Chowk, Solapur personally give this complaint that,

Mobile No. 9420167796.

I have been serving as Range officer in Maharashtra
Pollution Control Board, Solapur and I am the in-charge
of entire Solapur District. On 2.5.2022, a person by
name Narayan Shivaji Gund, R/o Yenaki, Tal. Mohol, had
given a complaint application regarding pollution being
taken place at Jakaraya Sugar Ltd, Vatvate, Tal. Mohol.
Yesterday on 14.6.2022, the Deputy Regional Officer, Ajit
Patilsaheb directed me through phone to take local
inspection of the sight in the light of said complaint.

Accordingly, at about 13.30 hours I along with driver
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Salgar by Govt vehicle No. MH-13/BN-1679 visited
Jakaraya Sugar Ltd, Vatvate. Then, on mobile phone, I
contacted and informed the complainant Narayan Shivaji
Gund to remain personally present at the spot. He came
in front of gate of Factory. I then introduced myself to
him and discussed with him about the complaint. He
disclosed about the pollution in the lands Gat Nos. 149/1
and 149/2 and thereupon, I started proceedings towards
the said lands, but instead of taking me to the land Gat
No. 149/1 and 149/2, he took me to land Gat No.147/1
and asked me to take sample of water collected in a ditch
in the said land. As per his say, I collected sample of
water for examination. Thereafter, I asked him to come
to land Gat NO. 149/1 and 149/2. At that time, some
people gathered there. In order to discharge my duty, I
again asked the applicant to come to said lands, but he
threatened me in a loud voice that I will have to take
sample from the spof which he would show to me and
took me to a nearby Nala and compelled me to take the
sample from the said Nala. I took sample from the said
Nala at his instance. 1 then told them that as per the

complaint application, I will have to inspect the land Gat
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Nos. 149/1 and 149/2 and therefore, show me the said
lands and thereupon, the applicant Narayan Shivaji Gund
and two others viz; Hari Shivaji Gund and Lahu Pandhari
Jadhav in presence of people gathered there told me that
I will have to come to the spot they would show and will
have to take samples. Thereupon, I told them that first I
will have to take samples from the spot mentioned in the
complaint. Thereupoﬁ, they all threatened me that I am
the corrupt Officer, and abused me saying “Haramkhor
and rushed on my person using unparliamentarily and
abusive language. Thus, they have created a hurdle for
me while going to the land Gat Nos. 149/1 and 149/2 for
doing my official duty and prevented me from taking
samples from the said spot as a part of my Government
duty. I had submitted a written application about the
same at Kamati police station on 14.6.2022. At that
time, I was asked by the police administration that I
should lodge a complaint in writing about the same.
Thereupon, telling them that I would discuss the matter
with my superior Officers and then file the complaint, I
came back to my Office at Solapur and contacted the

Deputy Regional Officer Ajit Patil on phone and discussed
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the issue and told him the entire facts. Thereafter, as I
suffered mental agony because of the aforesaid events,
today, I informed my Office that I am going to Kamati
police Station to file a complaint and accordingly came to
file the complaint. Hence, on 14.6.2022, in the afternoon
between 14.00 hours to 16.00 hours, when I had gone to
Jakaraya Sugar Ltd Vatvate, Tal. Mohoi to inspect the
spot and take samples as per the complaint received by
our Office, the complainant (1) Narayan Shivaji Gund
along with two others viz; (2) Hari Shivaji Gund, and (3)
Lahu Pandhari Jadhav all R/o Yenaki, Tal. ‘Mohol in
presence of all the people gathered there abused me
saying that I am the corrupt Officer and also by using the
word Haramkhor and rushed on my person while using
unparliamentarily and abusive language, while T am
proceeding towards the lands Gat Nos. 149/1 and 149/2
as per the complainant application, and thus prevented
me from going there and taking samples from the said
spot, and deterred me from discharging my duty as a
Government servant and hence, I have complaint against
the above named three persons. My aforesaid complaint

has been got typed on the computer and after having

i

TE T
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taken a print thereof, I have read the same and the same
is correct as per my say. Hence, this statement.

Sd/- Police Stn. Officer, Karmati Police Station

13. Action since the above information reveals
commission of offences under section as mentioned at
(1) Registered the case and took up the investigation
(2) Directed (Name of I0) Rank No. to take up the
investigation
(3) Refused investigation due to or
(4) Transferred to P. S. District

On the point of jurisdiction
FIR read over to the complainant / information, admitted
to be correctly recorded and a coy given to the complaint
/ informant free of costs
ROAC
14. Signature / Thump impression of the Complainant /
informant |
15. Date and time of dispatch to the Court

Sd/-

Signature of Officer

Incharge police Station

Name : Ankush Shivaji Mane
Rank : Inspector, No. API
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ANNEXURE-R-2
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Date 26.11.2021

To
The Hon. Deputy Regional Officer,
Maharashtra Pollution Control Board,
Solapur - 413 003
Applicant : Narayan Shivaji Gund
R/o Yenaki, Tal. Mohol, Dist. Solapur
Subject : Regarding taking back the complaints made
against Jakaraya Sugar & distillery
Sir,

With reference to the subject cited above, I have
submitted written complaints to the Pollution Control Board
against Jakaraya Sugar I.=actory and Jakaraya Distillery.

The Administration of the Jakaraya Sugar Factory by
taking cognizance of those complaints, has taken measures
and worked for removal of the pollution. Hence, it is
requested that all my applications submitted herein before to
the Board may kindly be filed and hence, neither myself nor
anybody from my family would submit any complaint against
the Jakaraya Sugar and distillery.

This application has been typed on the computer as per
my dictation and the same is admitted to me and same is not
reduced into writing under anybodies pressure.

Hence submitted
Yours faithfully,

Sd/- Narayan Shivaji Gund
Sd/- Sub Regional Officer,

M. P. C. Board 4/B, Bali block, Civil Line, Saat Rasta, Solapur
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Tal. Mohol, District Solapur Dt. 23.8.2022
Deputy Sarpanch / Sarpanch
To
The Hon. Deputy Regional officer,
Maharashtra Pollution Control Board,
Solapur
Subject :  Regarding misuse of Gram Panchayat
letter pad
Sir,

With reference to subject cited above, it is to inform
you that the acting Sarpanch of village Yenaki, Tal.
Mohol, District Solapur by name Shri. Popatrao Keshav
Jadhav on the letter .of pad of the Gram Panchayat has
submitted complaint applications to the Office of
Mahrashtra Pollution Control Board, Solapur, Pune,
Mumbai and also to Central Pollution Control Board, Pune
from time to time again the Factory by name Jakaraya
Sugar Ltd, Vatvate and its distillery. We the undersigned
acting members of the Gram Panchayat, Yenaki do not

agree with the contents of those complaints.

Hence, it is to inform you that all the complaints
submitted by Sarpanch Popatrao Keshav Jadhav on the
gram Panchayat letter Pad are false and are of personal

nature and are made out of his personal interest. The
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JAKRAYA SUGAR LTD.

Regd. Office:
- ‘ 3 Chelekar Galli, Mangalwedha.Dist.-Solapur-4 13305
Chairman Phone: 02188-221173. Fax: 02188-220523

Adv.Birappa B. Jadhav (B.sc.Agri. LL.b.) I:--mail: jakraya@rediffmail.com; Jakraya@gmail.com
Managing Dircctor IFactory: At. Watwate. Tal-Mohol, Dist.-Solapur-413253
Sachin B. Jadhav (B.sc.Agri. MBA) Phone: 02189-259498, 259499, [Fax: 02189-259497

ANNEXURE-R-4

Purchase Order

To, Order No : JSL /Purchase /%/2023-24
ECOMATRIX GLOBAL PRIVET LIMITTD Date - 15/ 06 /2023

284 Floor, Prajwal Motif, Old No- 598/ New No-
14, Alagirisamy Salai KK Nagar, Chennai- 600
078.

Email id- marketing@ccomatrixglobal.com

Ph no- +91 7410050540 ~

Subject: - Purchase Order for Supply of Rotary Particulate Collector (RPC).
Dear Sir
With reference to your Quotation no. EGPL/RPC/002 on Dated 10/06/2023 we are pleased to
place purchase order for Purchase Order for Supply of Rotary Particulate Collector (RPC) as per following
terms and conditions. Plcasc rcturn a copy of this order signed as an acceptance of this order
Sr. No. Description Qty Rate Amount
1 Design, Engineering, Manufacture and supply of | 01 nos | 1,20,00,000.00 | 1,20,00,000.00
one number of Rotary Particulate Collector. V '
2 Erection, Testing and Commissioning of 01 nos | 12,00,000.00 12,00,000.00

one number of RPC,(only EGPL supplied
Equipment)

Total amount- | 1,32,00,000.00

1. Scope of Work/ Supply and Services.
The scope of supply shall include the following; )
1. Rotary Particulate Collector (RPC) suitable for consisting of Rotor, Inlet & Outlet transition gas
hoods
2. Drive Assembly.
3. Ash discharge Hopper with RAV.
4. Draft gauges and temperature gauges at the inlet & outlet hood hoods/ducts to measure the
pressure and temperatures.
5. Support Structure, Platforms. Staircases and Ladders for easy access 1o all areas which require
maintenance.
6. Dampers at the inlet and outlet ducts to RPC.
2.Technical Details
I. RPC shall be suitable for Travelling Grate Boiler
Fuel Fired- Bagasse

LI 19

Boiler Capacity - 70 TPH

Flue gas temp. at Inlet of RPC - 120 1o 140 deg.c

3. Pressure drop across RPC: 60mmwec (Predicted)

6. Temperature drop across RPC: 10 deg.C (predicted)

7. Total particulate matter at outlet of RPC shall not exceed lSOmg/Nm;

»
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H
J
3. Terminal points :
3.1, Flue Gas : Atinlet & outlet transition duct Flange of RPC. !
3.2 Ash/Dust - At outlet of Rotary air lock Valve.
3.3. Service Air - At the inlet header. at RPC drive level.
3.4. Power : At our motor terminals.

4.Exclusions
The following are excluded from your scope of supply and services.

. All Civil Work of any nature.

. Air Compressors for service air/Instrument air (2000 CFM) .

. Gas ducting from APH outlet to RPC and RPC outlet to ID Fans.

. UPS / Power for construction. testing and commissioning.

. Spares for operation and maintenance.

. Ash disposal beyond RAV.
7. Earthing & Lighting .
8. Any tax applicable etc.. / Government applications and approvals including local authority legal

or statutory requirements / fecs/approvals/ Third party Inspection

9. Any item not specified in this offer.

R S

[V}

5. Special Points.

1. EGPL Shall |;l'0\'ide necessary drawings for duct fabrication and hookup beyond their scope

e

of supply.(Jakarya scope of Supply & Erection)-
2. EGPL Engineer shall suggestrecommend pipe sizes for compressed air piping from
Compressor to Air Header at Rotor drive level. (Jakarya scope of supply & Laying) .

3. EGPL Shall indicate Insulation thk to enable Jakarya to lay the insulation & Cladding.

6. Term of Payment:- - )
A.Supply order- ' -
1. 20% of supply order value as advance along with Purchase Order
2. 70% of supply value Order against Proforma Invoices
3. Balance 10% of Supply order value on Commissioning of RPC.
Ercction, Testing and Commissioning
4 20% of Erection order value against Site mobilization.
5 80% of Erection value Order against Proforma Invoice/Site progress. |
6 GST Extra as applicable. f |
" Billed To: Jakraya sugar Ltd
Plant Address: A/P Watwate, Tal- Mohol.
Dist- Solapur Pin- 413253
Phone-7774090551,
GST NO -27TAABCJ9429L172

-

Purchas cer Managing Director




Chalrman

Adv Birappa B. Jadhav (8.5c. Agri.LLB)

- Managing Direclor

Roachin B. Jadhav (BSc Agn MBA)
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Regd. Office :
Chelekar Galli, Mangalwadha. Dist. Solapur - 413 305.
Phone : 02188 - 221173 Fax ;: 02188 - 220523
E-mail : jakraya@gmail.com / jakrayamd@gmail.com °

Factory : Al. Watwate, Tal - Mohol, Dist. Solapur - 413 253
Phone : 02189 - 259498, 250499, Fax : 02189 - 253497

SL/ADMN-MFG/POLLUT : ]
Ref. Nb'/ G/POLLUTION/ Q4 4 /2022-23

DAJE:- 13.04.2022

To,

Sub Regional Officer
MPC Board, Sqal Rasta,
Solapur

Sub :- Compliance Report for warn'ing notice dated 19.01.2022
Ref:- Your Notice No. 2201190001 dated 19.01.2022
Respected Sir,

With reference to above cited subject and your referred letter. We are submitting
herewith our compliance report as under....

1. We have been demolished our Kaccha Lagoon on priority basis after visit of‘MPCB officers
visited on 21.09.2021. The photocopy of kaccha lagodn demolition area is attached hereWith for
your ready reference. After that on 22.10.2021 Regional Officer Pune have given Restart for
Distillery Unit. :

2. Our effluent Treatment Plant having 500 m3/Day capacity containing 15 days storage Lagoon,
One day storage tank, correction tank, primary clarifier, diffused aeration system, secondary
clarifier, collection tank fallowed by MGF & ACF and final treated tank. We have installed online
monitoring system to monitor parameter of treated effluent it is available in our record we

enclose the detail.

3. We installed online monitoring system by Nevco Engg. Banglore which upload parameter with
CPCB/MPCB server.

4. VS samples collected in month November 2021 have exceed limits due to have electricity
trouble from factory main transformer to ETP Unit. After that we have provided direct HT line up
to ETP section to improve ETP parameters.

Now a days our ETP is running much satisfactory maintaining all parameters within consented
limits. We enclose data of parameter from November on words.

5. We have already provided fifteen days effluents collecting lagoon near ETP unit. We are
totally recycled our sugar condensate in process. We use pressure jet fighter for cleaning of
evaporator tubes which resulting minimum generation of effluents on CTP. Wwe instalied Flow
meters at ETP inlet & ETP outlet photograph attached
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6. We have installed CPU plant having capacity 85 m3/Hr.(2000 m3/Day) including
primary treatment/correction tank, anacrobic digester, Defused acration system(
Acrobic Treatment), MGF-ACF, laser screening, followed by Ultra Filtration unit.
Outlet of this CPU plant using for feed to R.O. Plant which is further used in Sugar &
Distillery process. At the time of visit of officer of M.P.C.B. the work of CPU Unit is in
progress it is now completed and under operation.

7. On date 08.04.2022 your Field Officer Shri Nanware visited to our factory and
examined all the units of ETP which is running properly & collected the VS samples.
Also he visited our CPU plant which is in commissioning mode, finally he visited our
spent wash dryer unit where Spray Dryer make dry powder from spent wash. He has
given his visit report. Copy of the same is attached.

8. Spent wash generated from our distillery treated by MEE & Bio-digester fallowed
by spent wash dryer in which we make liquid spent in powdered form. This powder
contains Rich in Potash (14 % to 17%) which is sold to farmers and other agricultural
units as a manure.

9. We give the explanatlon about the complamts of Popat Jadhav Narayan Gund &
Sachm Salave as under. : :

A) Popat Keshav Jadhav is repeatedly giving the complaints against our Sugar Factory
in personal capacity. He is misusing the letter head of Grampanchat Yenki As 102
farmer/Owner of well & bore well have given application to su'b'-Regional'ofﬂcer
Solapur on 12.7.2021 Stating that the letter given by Popat Jadhav on 15.05.2021 is
false one. The water of wells, Bore wells of 102 farmer were not polluted but water
of their wells & Bore well is clear and they are drinking as well as .irr‘igating water to
their Crops. The Popat Jadhav is giving repeatedly complaints to M.P.C.B. with
intention to cause damage to distillery & Sugar Unit and Company should suffer loss.
The employee of our company have given complaint agamst Popat Keshav Jadhav
U/S 465 & 500 I.P.C. to police station Kamti Tal. Mohol on 11.04.2022

B) Narayan Shivaji Gund is giving false complaints because his land is situated
adjacent to sugar factory. He is insisting upon the company to purchase his land and
land of his brother, mother and nephew of 7 persons at the rate of four times more
than market price. The company is ready to purchase their land at market rate. He
has given application to sub regional officer on 26.11.2021 stating that my
application regarding complaints about JSL should be cancelled myself & my family
members will not complaint against Jakraya Sugar Ltd. (Copy Enclosed)

C) Sachin Salave is ex-employee of the company & he is not a farmer. He demanding
Rs.5 Lakh to company. The company have filed extortion case under section 384 of
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We request you 1o take samples of well & bore wells of 102 villager: of Yernzld who have given
their epplication on 12.07.2021 to Sub Pegicnzl Gifice Solapur in arder b6 clardyf teath of

complaints given by Popat Jad
After all our unit updaied in gl the way
Thanking You,

Yours faithfully

% S
/'/ P /
< //fiﬁanaging Director -
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ANNEXURE-R-6

< Gat No. 81YA, At post, Watwate, Tal.
,«nf!ag& proposat No. MPCER. LEGAL-

55 (‘Hﬁr %w?{w gg;”{i s

g of 8is Jokrayva m{g&f
ﬁé()hw Dist. Boag Bold on 2V/04/200% 10 res

Action 1801220086 echmitted by region: g%i

Poglonal Otficer, Pune has submitted laga
it Bo, B1HA, AL g:;f;z,t Watwale, Tal Mohol,
ntarm directions followed by opportunity of
pur visitad the unit on 168/03/2023 and reported
i} M:! iiw &tumg;(* ank for storage of efffoent byl same s not
ndehines. The stagnant 2fluent was observed near the scrubber area,
fler without consent fram the Board {4) Not provided ESP as per the consent
- followed oy ATFD of 8000 livhr s installed same I8 inadequate and
of adﬁm snal ATFD of capacity 9,000 vhr is in progress. STP not provided as per
> m&:m cmz} itions, OCEMS not calibrated and also not operated properly, Composting is catried
cut without consent from the Board. Due to these nen-compliances the complaint from the nearby
residents is constantly received by this office and one of the residents are seatfng mdeﬁm& cyclical

fast since last 13 days. However, complainant has not aﬁended the mvest:ganﬁn in ;;:te af iﬁe E
request of the Board Official at the site.

soaphy
Pheanng, Tha Sub i

s ond

nstala

The hearing of industry held 27/04/2023 before. Jomt i};rae::iar {P\PC} g

on Mr. Sachin Jadhav, Managing Director has attended hearing. Regional fo‘ ce :\'ii’une and
-Regional Officer, Solapur has attended hearing virtually.

.

pers
5
3~

Sulb

During hearing SRO Solapur has informed that industry hamng vahd ccmsarzi industry has
pr cvxderi treated efﬂu@ﬁi s‘t@rage tank of capac:ty 10.5 MLD hned wti‘h miythene ;:;aper whzch isfor-

fﬁf po‘iash power generaa:mn and bgo cnmpost ng. Howev'
reﬁec;teﬁ in consent condition. Currentiy g;aera%ed ﬁatashf'~""

RO Pune submitted issue fegarding tan
and recommended for third party f'&'_asiﬁiiityysfgpq

Scanned with CamScanner
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Regd Office .

Al Chelekar Galii, Mangalwedha, Dist. Solapur - 413 305
Phone : 02188 - 221173, Fax : 02188-220523

E-mad : jakraya@gmall.com / jalrasyamd@gmait.com

(B.S5c Agr, LLEB ,
Factory : AL Walwate, Tal. Mohol, Dist. Solapur - 413 253

: “{ - 7 - 4G FEQATLT
(B.Sc. Agri., MB.A) Phone ; 02186 - 259498, 250498, Fax : (2185-250457

Date: .. i .

Sub-regional Cfficer

Maharastra Pollution Control Board,
Sub-regional office Solapur

4/8, Bali Block, Civil Lines,

Opp.Govt. Milk Dairy, Satrastq,
Solapur-413003

Subject :- Undertaking about action plan
Ref.: Personal hearing of M/s. Jakraya Sugar Ltd. on dated 27.04.2023

Dear sir,

With reference to the above as per the directions issued by Joint director
APC we have attached herewith undertaking of action plan. We request you to

acknowledge the same

Thanking you
' Yours Faithfully
P

(Sachin B. Jadhav)
\\ Managing Director
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UNDERTAKING

We M/s Jakraya Sugar Limited do hereby solemnly declare and affirm as under:

QT Qs per tne arectons ssueda nonouradie Joint Director (Air Pollution
Control) o ~e “me of nesona ~earing of M/s. Jakraya Sugar tia. Ga® no
AIA AT oSt Watwate Tar Mono: Dist. Soiapur which was he:a on
/042023 we M/s. sac<aya Sugar Lia. nereby onderiook that the Company
w. compele di reidred wok regarding the control of overai poluiion of
warer, Jooraadnon of aryer, storage of molasses, STP and upgradation of
existing av poiution conirol sysiems within a period of 3 Montns as per e
Gchon pian given in Delow adie.

IR TN
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R\
e &
“SrNo. particulars T Action Plan R RO
1 I Control of overall | We have improved our total process so that there is no any . ¥
I :-pollution of water leakages in this way we have controlled over all pollution of | .~
' water. Further we assure that we will take care in future
regarding the same.
2 Upgradation of | We have existing one dryer having 6/M3 concentrated spent
dryer wash drying capacity. Now installation of 2" dryer having
capacity 10/M3 per hour is going on and that will be operational
within 90 days.
3 Storage of | We are having CPU of 2MLD capacity. MPCB suggested us to
molasses, STP establish 5CMD STP to manage the additional savage. We will
treat this savage quantity in already existing CPU of having
capacity of 2MLD and the said capacity is sufficient to manage the
additional quantity of savage. .
4 Upgradation of | We have existing 70TPH bagasse fired boiler and it is installed in

existing air pollution
control system

the year of 2010. At that time we have installed WET SCRUBBER
as per CTE of MPCB. Afterwards in further renewal of consent
dated 21.10.2020 the WET SCRUBBER is replaced with £SP by
typo mistake by MPCB. We have gis)en request letter to MPCB for
the correction of the said typo mistake. :

Furthermiore, we are upgrading existing air pollution system by
installing RPC (Rotary Particle Collector) and this is the latest
American (US) technology. By using this unit we can control the
particle size bellow 150mg/NM3 as per the permissible limits of
MPCB.

However, considering its heavy plant and machinery such
upgradation took 6 months period for the erection as per the bar
chart separately attached herewith as Annexure 1.

2.

Date:

Above content of this affidavii are true and correct o the best of my
knowledge and accepfable to the undersigned.

03.05.2023

Authorized Signatory {Sign & stamp)
Name:Sachin Birappa Jadhav
Designation: Managing Director

Place: Jakraya Sugar Uid. Watwate, Solapur

p

RARLLUBREL L s
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s “ANNEXURE 1"

s+ JAKRAYA SUGAR LTD.

o

//" BAR CHAR FOR ACTION PLAN AS PER DIRECTION OF JOINT DIRECTOR MPCB
iSr. No.  :Particulars ‘May iJune July August  |Sept. jOct.
1 iControl of overall poliution of water 100% ; :
2 Upgradation of dryer 160% 80% 100%
%3 Storage of molasses, STP 1100% '
i iUpgradation  of cxisting  air  pollution;
4 ; 110% 20% 50% 70% 90% 100%
: rcontrol system i

Bar Chart
100% 4
Oct
50% 4
Sept.
70% 4
August
50% 4
JUY e e . . e el O LEGL L aacl s 100% 7
U4
June : N R . S o o 80% 2
0% 4 .
100% 3
100% 1
0% 207 auUv% 60% - B0% 100% o 120%

4 Upgradation of existing air pollutivn control system - 3 Storage of molasses, STP

w2 Upgradation of deyer » 1 Control of overall pollution of water

[RIRETIT]

)

i
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MAHARA Qmm POL‘@Q%M CONTROL BOAR‘D

REGIONAL OFFICE - PUNE ANNEXURE-R- 8
Fhone No. 020-25811694 i Jog Centre, 3 Floor,
Fax No. 020-25811701 JRETTRC T TV, Wakdewadi,
e-mail - ropune@mpcb.gov.in Zaas Old-Pune Mumbai Road, B
visit us @ www.mpcb.gov.in Vo :‘&W Do Pune- 411003
ROP/MPCBAD/ QNG LU L L Dater (b 20728
To, B

Mg, Jakraya Sugar L.td.,
Gat No. 61H/A, Alp. Watwate,
Tal. Mohol, Dist. Solapur.

Sub: Interim Directions under section 33A of the Water {Prevention ‘&'-Comirm of
Pollution) Act, 1874 and 31A of Air (Prevention & Control of Pollution) Act, 1981,

| i

fef 1) Legal Action Proposal Submitted by SubRegional Officer, Solapur vide
MPCB- LEGAL-ACTIONS-180122008.
2) Personal hearing extended at MPCB-HQ, Mumbai on 27/04/2023
3) Minutes of personal heariig Feceived on 27/0472023._
'4) Undertaking submitted hy you U vide tetter Did. 03/0572023.

5) Approval given by Board’s Competent Authority on 31/05/2023

With reference to above, the personal hearing extended on 05/04/2023 before Joint
{wector (APC), Sion, Mumbai and the minutes of personal hearing received on 3110512023,
Considering your submissions and Report of Suls Regienal Officer Sﬁiapur itis deaded to issue
interim Directions with following conditions; -

(1) You shalin install an additional dryer of adequate capacﬁy o treai speni wash for psiash i
power generation within 02 months.
()) You shall provide sewage treatmeni plant within 64 months.

(3) You shail provide an adequale and sciebntific network system for treated effiuent cﬁsposal
on land for irrigation to ensure there shall not be any stangnant effiuent wﬂhm and outside
factory premises within 02 menths.

{4) You shall provide leachate co!iecﬁon sump for collection of dramed leachates from drams

and compost yard. : '

(5) You shall upgrade existing air poflution contrel system-provided to 70 TPH boiler to achieve
consented standards within 03 maonths.

{(8) You shall stop all tabnker movement to avoid fugive emission.

(7} You shall carry out third pany feasibility reports regarding air and water through reputed
institution and submit report within 03 months.

{8; You shall not cause any nuisance due 1o the ocperation of your unit in the surrounding ares.

t¢3 You shall submit Bank Gurantee of Rs_10.0 [ akh towards compliance with the above
conditions. The Bank clLaranies shail subnill within 15 davs in faver of Regional Officer,

WMPC Beard, Pune

Yoo sNEiosubme g
direclicns ihe b
v please be noted

4]
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ANNEXURE-R-9

' JAKRAYA SUGAR LTD.

Regd Office :

At. Chelekar Galli, Mangalwedha, Dist. Sotapur - 413 305.
Phone : 02188 - 221173, Fax : 02188-220523

E-mail : jakraya@gmail.com / jakrayamd@gmail.com

“Factory : At. Watwate, Tal. Mohol, Dist. Solapur - 413 253
- Phene : 02189 - 259498, 250499, Fax - 02189-259497 ——

Chairman _
Adv. Birappa B. Jadhav (B.Sc. Agri., LL.B.)

Managing Director
—Sachin B. Jadhav-(B.Sc. Agri., MBA)

L) Aee x ) -~
Ref. No. 3%)1%53.}@0’2,3 2.4 Date 1’4/{0(9‘]9/0?_,3
‘ o,
Regional Officer
Jog Centre, 3 floor,
( Wakadewadi
x Old-Pune-Mumbai Road
Pune-411003
‘ Subject:-Regarding Reply of Interim Direction under section 33A of Water
{ (Prevention and control of Pollution ) Act 1974, 31A of Air ( Prevention and

Control of Pollution ) Act 1981 and Hazardous and Other wastes ( M & TM) Rules 2016.

Ref : Your letter'No. ROP/MPCB/ID/2306060006, dated 06/06/2023.
Dear sir,

With reference to above subject, we are submitting compliance’ report of interim

direction as below.

“Sr. No. | Interim Directions Compliances report
01 You shall install an additional dryer of | The work of erection of dryer is
{ adequate capacity to treat spent wash | completed and trials are being taken.
7 for potash power generation within 02 | We have to take trials for the period of
ﬂ'ﬁwﬁb months. | one month from today.
-’/m ﬁ‘?m%‘a You shall provide sewage treatment We are having CPU of 2MLD capacity. |
- Rﬁgi:‘;i:% ‘ plant within 04 months.. MPCB suggested us to establish 5CMD
M ét.eck, Gy \2;&’3: STP to manage the additional savage.
415'5;?3;,90“’¥r.4 - We will treat this savage quantity in
et already existing CPU of capacity of 2
MLD and the said capacity is sufficient
- to manage the additiohal quanﬁfy of |
savage.
03 You shall provide the adequate and | We have 7prepared,scientific netwﬂ':
| scientific  network system for the | system as per your suggestions for the '

fdisposal of treated effluent on land for

iirrigation {o ensure there shall not be§

any stagnant effluent within 02 months.

I N N

disposal of treated effluent to the of 30

acres where sugarcane is planted. Also :

:we have taken care that there shoulid

P e ke TN ~LLD s o -
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|04 You shali provide leachate collection We will comply this within a period of 60 |

; sump for collection of drained leachates | days.

| from drains and compost yard.

05 You shall upgrade existing air pollution | We have placed purchase order fﬂ
control system. provided to 70 TPH | RPC. The copy of the same is annexed
boiler to achieve consented standards | as “I” herewith. We will comply with this
within 03 months. direction within a period of 03 months.

" 06 | You shall stop all tanker movement to | We never made any kind of fugitive
avoid fugitive emission. emission and will maintain the same in

future.

07 You shall carry out third party feasibility | We are in process for appointing
reports regarding air and water through | reputed third party to carry out feasibility
reputed institution and submit report report and we will submit the same
within 03 months. within a period of three months.

08 You shall not cause any nuisance due | We never caused any nuisance and will
the operation of your unit in the | maintain the same in future.
surrounding area.

09 You shall submit Bank Guarantee of Rs. | We are arranging BG for Rs. 10.00 |

10.00 Lakh towards compliance witfhi the

above conditions. The Bank Guarantee

Regional Officer, MPC Board, Pune.

shall submit within 15 days in favor of

Lakh as per your requirérﬁent in favor of
Regional Officer, MPC Board, Pune and

we will submit it before due date.

The above is pointwise reply for your information, please.

Also we have attached bar chart progress report of May 2023 as per direction of Joint
Director MPCB.

Thanking you

Enclosed : As above

CC:

1. Joint Director (APC), MPCB, Mumbai
2. Law Officer, MPCB Mumbai

Sachin B. Jadhav)
Managing Director

3. The Sub-Regional Officer, MPCB Board Solapur

P

1

i

[t

IR
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"ANNEXURE if"
JAKRAYA SUGAR LTD.
BAR CHAR FOR ACTION PLAN AS PER DIRECTION OF JOINT DIRECTOR MPCB
Sr. No. Particulars May June July August Sept. Oct.
1 Controf of overall pollution of water 100%
2 Upgradation of dryer 60% 80% 100%
3 Storage of molasses, STP 100%
Upgradation of existing air pollution
4 pe & P 10% 20% 50% 70% 90% 100%
control system
Bar Chart
- 100% 4
Oct.
90% 4
Sept.
70% 4
August
Suly SRR e e 100% 2
20% 4
June R 3o 80% 2
10% 4 !
May - + 100% 3
00% 1
0% 20% 40% 60% 80% 100% 120%

4 Upgradation of existing air pollution control system 3. 3 Storage of motasses, STP

... 2 Upgradation of dryer .1 Controt of overall pollution of water

i
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JAKRAYA
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JAKRAYA SUGAR LTD. (JSL)

A/P - WATWATE, TAL. MOHOL, DIST.: SOLAPUR
STATE: MAHARASHTRA

Editorial Team
Dr. (Mrs). Asawari S. Jadhav
Dr. Sandip B. Mangalekar Mr. Ajinkya A. Desai
Mr. Chetan S. Bhosale Mr. Sangram S. Patil

Ms. Sara A. Nandaniwale

Prepared by -ﬁ%"g——
5

Department of Environmental Science HEAD

Department of
Environmental Science

Shivaji Universi(f)y
Kethapur - 416 004.

Shivaji University, Kolhapur
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Executive Summary

This executive summary provides a concise overview of the Environmental Adequacy Report
conducted for a distillery and sugar plant project. The report evaluated the potential environmental
impacts associated with the establishment and operation of the facility.

The proposed distillery and sugar plant project aims to contribute to the local economy by producing
distilled beverages and sugar products. The project is anticipated to have positive economic
implications, including job creation and revenue generation. However, it is crucial to assess and mitigate
any potential adverse environmental effects that might arise from the plant's construction and operation.

The findings of the assessment indicate that the construction phase of the project may result in
temporary disturbances to the local environment due to noise, dust, and increased traffic. However,
these impacts can be managed through implementing appropriate mitigation measures such as dust
control and construction scheduling to minimize disruptions to local communities.

The operational phase of the distillery and sugar plant is anticipated to have ongoing environmental
impacts primarily related to water consumption, waste generation, and air emissions. To address these
potential concerns, the report recommends the adoption of sustainable practices such as water recycling
and treatment, waste segregation and responsible disposal, and the implementation of emission control
technologies to minimize air pollutants.

Furthermore, the need of this report emphasizes the importance of integrating biodiversity conservation
measures into the project's design and operation. This could involve the creation of green buffers, habitat
restoration, and adherence to sustainable agricultural practices to mitigate potential harm to local
ecosystems.

In light of above, the report evaluates mainly air quality maintaining devices and wastewater
management plants. The findings reveal design adequacy and operational treatability of equipment.

In conclusion, the Environmental Adequacy Report highlights the significance of balancing economic
development with environmental preservation. By implementing the recommended mitigation
strategies and sustainable practices, the distillery and sugar plant project can contribute positively to the
local economy while minimizing its ecological footprint. Ongoing monitoring and adaptive
management are crucial to ensure that the project remains environmentally sound throughout its
lifecycle. The findings and recommendations of this report provide a foundation for decision-makers,
stakeholders, and the project proponents to collaborate effectively in achieving both economic
prosperity and environmental sustainability.
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1. Background and Objectives Study

Industrialization is backbone for growth of any country. Many industries are running which are
responsible for environmental disturbances. The disturbances may be untreated waste which generated
from process, production, cleaning or washing purpose. Wastewater generated from distilleries and
sugar industries consists of water from chemical processes, process stream wash water, product wash
water, spent wash etc. Because of the nature of effluent and their components, wastewater generated
from such plant is usually dangerous to environment. Washing and cleaning operations provide the
principal sources of wastewater in such industries because these primary sources are associated with
cleanup of spills, leaks, area wash down and storm water runoff. The quality of such effluent can be
analyzed by their physico-chemical analysis. Monitoring of the environmental parameters of the
effluent would allow having, at any time, a precise idea on performance evaluation of ETP and if
necessary, appropriate measures may be undertaken to prevent adverse impact on environment. The
obtained results are very much useful in identification and rectification of operational and maintenance
problems and it can be also utilized to establish methods for improved performance of this industries
and plant waste minimization strategies.

The necessity of Effluent Treatment Plant (ETP) adequacy for a distillery arises from the environmental
and regulatory concerns associated with the production processes and waste generated in distilleries.
Distilleries are industrial facilities which includes processes such as fermentation and distillation. These
processes generate significant amounts of wastewater and byproducts that can contain various
pollutants, including organic matter, suspended solids, alcohol residues, and potentially harmful
chemicals.

Here are some key reasons highlighting the necessity of ETP adequacy for distilleries:

Environmental Regulations: Distillery wastewater can contain high levels of organic compounds,
which, if released untreated into water bodies, can lead to oxygen depletion, harming aquatic life and
disrupting ecosystems. Regulatory authorities often have strict standards for wastewater discharge to
protect the environment and human health. An ETP ensures that the wastewater is treated to meet these
regulatory standards before being released.

Water Pollution Prevention: Untreated or inadequately treated distillery wastewater can cause water
pollution, impacting not only surface water bodies but also groundwater quality. An ETP helps in
removing pollutants and contaminants, preventing their introduction into the environment and reducing
the potential for negative impacts.

Community Health and Safety: Inadequately treated distillery effluents can pose health risks to
communities living near the distillery. Harmful chemicals and pathogens in wastewater can contaminate
local water sources and affect public health. Adequate treatment through an ETP minimizes these risks.

Sustainable Practices: As global awareness of environmental sustainability grows, industries are
expected to adopt cleaner production practices. Implementing an effective ETP aligns with sustainable
practices by reducing the environmental footprint of the distillery operations.

Brand Reputation: Environmental responsibility and sustainability are important factors in
maintaining a positive brand image. Distilleries that invest in ETP adequacy demonstrate their
commitment to environmental stewardship, which can enhance their reputation among consumers and
stakeholders.
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Resource Conservation: Distillery operations require significant amounts of water, energy, and raw
materials. An ETP that efficiently treats wastewater can potentially recover resources, such as water,
energy, and even certain byproducts, which can contribute to cost savings and sustainability.

Legal Compliance and Fines: Non-compliance with environmental regulations can lead to legal
penalties, fines, and even the suspension of operations. An ETP ensures that the distillery remains
compliant with relevant laws and regulations.

Long-Term Viability: Ensuring the adequacy of the ETP prepares the distillery for potential changes
in production volume, processes, and regulations. It provides flexibility and resilience against future
challenges.

In summary, the necessity of ETP adequacy for distilleries is driven by environmental protection,
regulatory compliance, public health considerations, and sustainable business practices. An effective
ETP is a crucial component in mitigating the environmental impacts associated with distillery
operations, ensuring the well-being of surrounding communities, and promoting responsible industrial
practices. :
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2. Process Description of Distillery

2.1.  Process Sugar, Co-Gen & Distillery Flow Chart

Integrated Project Complex Process Flow Diagram

Sugar Factory

[ ettt it 1 To Grid

F 2niaiiialtaly

e,
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1

Distillery Unit

Conc. Spent Wash T

Condensate to
Recycle

Biogas to
Boiler i

Sugar Mass Balance, Bagasse and Molasses Availabili 17

Figure 1: Process Sugar, Co-Gen & Distillery Flow Chart

2.1.1. General Working principle of ETP

The acronym "ETP" typically stands for "Effluent Treatment Plant." An Effluent Treatment Plant is a
facility used to treat wastewater or effluent generated by industrial processes to remove contaminants
and pollutants before releasing it into the environment or discharging it into a municipal sewage system.
While sugar mills may have specific requirements and processes, the general working principles of an
ETP remain relatively consistent. Here's an overview of how an ETP typically works:

Collection and Inlet:

Wastewater from various sources within the sugar mill, such as wash water, cooling water, and process
water, is collected and channeled into the ETP.

Screening and Pre-Treatment:

In the initial stage, the wastewater may undergo screening to remove larger debris, such as sticks, leaves,
and other solid materials.

Pre-treatment processes may include the use of grit chambers to settle out heavier solids like sand and
gravel.
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Primary Treatment:
The pre-treated wastewater enters a primary treatment tank, such as a sedimentation tank or clarifier.

In this tank, suspended solids and heavier contaminants settle to the bottom as sludge, while relatively
cleaner water rises to the top.

Secondary Treatment (Biological Treatment):

The clarified wastewater from the primary treatment stage enters a secondary treatment process, which
is often a biological treatment unit.

In the biological treatment stage, microorganisms (bacteria and sometimes other microorganisms) break
down organic pollutants present in the water. This can involve aerobic or anaerobic processes.

Aerobic processes use oxygen to facilitate the decomposition of organic matter, while anaerobic
processes occur in the absence of oxygen.

Tertiary Treatment:

Depending on the specific requirements and regulations, some ETPs may include a tertiary treatment
stage to further polish the effluent. This stage may involve additional filtration, chemical treatment, or
advanced processes like membrane filtration or activated carbon adsorption.

Effluent Quality Monitoring:

Throughout the treatment process, the quality of the effluent is continuously monitored to ensure it
meets regulatory standards and the specific requirements of the sugar mill.

Effluent Discharge:

Once the wastewater has undergone the necessary treatment and meets the required quality standards,
it can be safely discharged into the environment or the municipal sewage system, depending on local
regulations.

Sludge Handling:

The sludge produced in the primary and secondary treatment stages may require further treatment or
disposal, such as dewatering, drying, or disposal in a designated area.

The specific design and components of an ETP can vary depending on the scale of the sugar mill, the
characteristics of the wastewater, and regulatory requirements. Effective ETPs are crucial for
minimizing the environmental impact of industrial processes and ensuring compliance with
environmental regulations.

TEL L
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2.2. Process Distillery Flowchart
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Figure 2 : Water Flowsheet of Distillery
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Unit wise working principle

2.2.1. Spent Wash Digestor 1 & II

Principle of Working

A spent wash digester is a vessel or tank designed to facilitate the anaerobic digestion of spent wash.
Anaerobic digestion is a biological process in which microorganisms break down organic matter in the
absence of oxygen, leading to the production of biogas and a reduction in the organic content of the
waste.

Here's how the process generally works:

Feedstock Preparation: The spent wash is collected from the distillation process and fed into the
digester.

Anaerobic Digestion: Inside the digester, anaerobic microorganisms, primarily methane-producing
bacteria, break down the organic matter in the spent wash. This process generates biogas, which is
primarily composed of methane (CH,) and carbon dioxide (CO2).

Biogas Collection: The biogas produced during anaerobic digestion can be collected and used as an
energy source. It can be burned to generate heat and electricity, reducing the reliance on external energy
sources.

¢ Benefits of using a spent wash digester include:

Biogas Generation: The production of biogas provides an additional energy source that can be used to
offset operational energy requirements.

Waste Reduction: Anaerobic digestion reduces the organic content of the spent wash, mitigating the
environmental impact of waste disposal.

Odor Control: The digestion process can help reduce the strong odors associated with untreated spent
wash.,

Nutrient Recovery: The digested material may contain nutrients that can be used as a fertilizer or soil
amendment.

Specifications:

Table 1 - Specification of Digestor I & Il

Parameter Digester I Digester II
Diameter 28.3m 36m
Height 17.047 m 18 m
Capacity 11000 m3 18000 m3
Feed Flow 500 m3/day 720 m3/day
Outlet Flow 500 m3/day 720 m3/day
Biogas Production 21000 m3/day 31000 m3/day
Feed Spent Brix 12 Bx 12 Bx
Outlet Spent Brix 8 Bx 8 Bx
Feed COD 100000 120000
Outlet COD 30000 35000

11
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Image 1 : Digestor I — 11000 m3

Image 2: Digestor Il - 18000 m3
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2.2.2. Multi Effect Evaporator

Principle of Working

A multiple-effect evaporator (MEE) is a type of thermal concentration system used to evaporate water
from a liquid solution, typically in industrial processes. It's a highly efficient method for concentrating
solutions by utilizing the heat from the condensation of vapor generated in one stage to evaporate liquid
in the next stage. This multi-stage setup allows for energy savings compared to single-stage evaporation.

Here's how a multiple-effect evaporator generally works:

Basic Principle: A multiple-effect evaporator consists of multiple evaporator vessels (stages) arranged
in series. Each stage operates at a lower pressure than the previous stage. As the solution flows from
one stage to the next, the pressure difference allows the solution to boil at lower temperatures, saving
energy.

Steam Usage: In the first stage, external steam or another heat source is used to provide the necessary
heat for evaporation. The vapor generated in this stage flows to the next stage, where it condenses,
transferring its latent heat to the solution in the second stage, causing that solution to evaporate.

Cascade Effect: The vapor generated in each stage is condensed in the next stage, releasing its latent

heat. This heat is utilized to evaporate the solution in the subsequent stage. This process is repeated

through each stage in the evaporator, with the vapor sequentially condensing and releasing heat, leading
to water removal and solution concentration.

Energy Efficiency: The condensed vapor from one stage becomes the heating medium for the next
stage. This cascade effect significantly reduces the need for external heat sources, making multiple-
effect evaporators energy-efficient compared to single-effect systems.

Concentration: As the solution progresses through the stages, water is continually removed through
evaporation, leading to concentration of the solute in the remaining liquid.

Specifications:

Table 2 - Specification of Multi Effect Evaporator 1 & I1

o1

¥

TR

Parameter MEE 1 MEE 2
Feed Flow 25 m’/hr 20 m*/hr
Feed Brix 10 10
QOutlet Brix 40 40
No. of Surface 2 1
Condensor
Surface Condensor 6m 6m
height
No. of Effects 7 5
No. of Tubes in
Calendria 1100 1424
Calendria Tube Dia 48mm 48mm
Calendria Tube Height 12m 12m
Operating Temp 85C 85C
Vaccum 650 mm hg 650 mm hg

13
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2.2.3. Dryer -1 & II with Hot Air Generator

Dryer-1& I
Principle of Working

The feed from feed tank is fed to the atomization system through a variable speed feed Pump. The
atomized particles come in contact with the hot air entering the chamber in a co-current fashion through

an air distributor.

The dried product entrained with the exhaust air is separated in a high efficiency cyclone separator and

discharged through the rotary air lock valve and the exhaust air is then vented to the atmosphere.

The process air is handled by means of two centrifugal blowers. The entire operation of the plant is

through a locally mounted instrument cum motor control panel.

Dryer Specifications

Table 3 - Specification of Dryer I & II

240 °C inlet and 110 °C outlet

Parameter Dryer I Dryer 11

Capacity : 9m’ 6 m®

Feed Rate : 9600 kg/hr 6000 kg/hr

TDS in Feed : 45% 45%

Output from Spray Dryer : 4547 kg/hr at 5% 3120 kg/hr at 5%
moisture (w/w) moisture (w/w)

Water Evaporation : 5053 kg/hr by design at 2880 kg/hr by design at

240 °C inlet and 110 °C outlet

15
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Hot Air Generator

Principle of Working

A hot air generator system for a dryer is a mechanism used in appliances like clothes dryers to generate
and circulate warm air to efficiently dry clothes and other fabrics.

The feed from feed tank is fed to the atomization system through a variable speed feed Pump. The
atomized particles come in contact with the hot air entering the chamber in a co-current fashion through
an air distributor

The dried product entrained with the exhaust air is separated in a high efficiency cyclone separator and
discharged through the rotary air lock valve and the exhaust air is then vented to the atmosphere.

The process air is handled by means of two centrifugal blowers. The entire operation of the plant is
through a locally mounted instrument cum motor control panel.

HAG Specifications:
Table 4 - Specification of Hot Air Generator System
Sr. No. Description Capacity
1 Capacity 50,00000 Kcal/hr
2 Temperature 250 C max
3 Fuel Used Bagasse
4 Side Plate MOC 1S2062
5 ID Motor 250 Hp -2 qty
6 SA Fan Motor 10 Hp
7 Screw Conveyer 2 Hp

18
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2.2.4. Wet Scrubber

Principle of Working

A wet scrubber, also known as a wet scrubber system or wet scrubber technology, is a pollution control
device used to remove pollutants from industrial exhaust gases or other gas streams. It works on the
principle of using a liquid (usually water) to capture and remove contaminants from the gas stream
through a process of absorption or chemical reaction.

The basic working principle of a wet scrubber involves several key steps:

Gas-liquid Contact: The contaminated gas stream is introduced into the scrubber system, where it comes
into contact with a liquid solution (often water) that is sprayed or introduced as a mist. This contact can
occur in various ways, such as through a packed bed of materials, a spray tower, or a venturi throat.

Pollutant Capture: As the gas and liquid come into contact, pollutants in the gas stream are transferred
to the liquid phase. This can happen through various mechanisms, including absorption, adsorption, and
chemical reactions.

Chemical Reactions: In some cases, the liquid in the scrubber may contain chemicals that react with
specific pollutants to form less harmful compounds. These reactions can neutralize acidic gases, convert
harmful compounds into non-toxic substances, or encourage the formation of solid particles that can be
captured by the liquid.

Particle Removal: Particulate matter, such as dust and fine particles, can also be captured by the liquid
droplets in the scrubber. These particles become suspended in the liquid and are separated from the gas
stream.

Liquid-Gas Separation: After the gas stream has passed through the scrubber and pollutants have been
captured by the liquid, the gas is discharged from the scrubber system. The captured pollutants remain
in the liquid phase.

Treatment and Disposal: The liquid containing the captured pollutants is then treated further, often in
settling tanks or additional treatment units, to separate the pollutants from the liquid. Depending on the
nature of the pollutants, appropriate disposal or treatment methods are employed to ensure compliance
with environmental regulations.

Overall, wet scrubbers are an important technology for mitigating air pollution and maintaining air
quality standards in industrial and environmental settings.

21
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Wet Scrubber Specification:

Table 5 - Specification of Wet Scrubber

531

TECHNICAL DATA | WET SCRUBBER OFFLINE W R
Flow Volume 133200 m°*/h 122400 m’h
Static Pressure I/L -350 mmwWG -350 mmWG
Static Pressure O/L 10 mmWG 10 mmWG
Gas Temperature 150 °C 110°C
Total Power Efficiency 823 % 381.7%

Power Consumption

159.86 kW 150°C

147.88 kW 110°C

ID Fan Details:

Fan Speed: 980 ppm
Static Load: 7320 kg-f
Dynamic Load: 4540 kg-f
GD? Value: 1500 kgm?
Application: I.D.FAN
Qty.: 2 NOS.

Scrubber Column Details

Type — Venturi

Gas Flow Direction — Bottom to Up

Diameter - 5651 mm

22
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Diagram
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Figure 5 - GA diagram of Wet Scrubber
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2.2.5. Cyclone

Principle of Working

An air cyclone, often referred to as a cyclone separator or cyclone dust collector, is a device used to
separate particles from a gas or air stream. It operates on the principle of centrifugal force and inertia
to separate heavier particles from the lighter gas stream. Here's how it works:

Inlet: The gas or air stream, along with the particles it carries, enters the cyclone through an inlet. This
inlet tangentially introduces the gas near the top of the cyclone's cylindrical body. This tangential entry
creates a swirling motion inside the cyclone.

Swirling Motion: As the gas enters the cyclone tangentially, it starts to rotate in a spiral pattern due to
the cyclone's internal shape. The rotational motion creates a centrifugal force, which pushes the heavier
particles towards the outer walls of the cyclone.

Centrifugal Force: The centrifugal force causes the particles to move towards the outer walls of the
cyclone. As the gas spirals downward, the particles experience greater centrifugal forces, and they are
pushed against the cyclone's walls. This motion separates the particles from the gas stream.

Inertia and Gravitational Settling: As the gas and particles continue to move downward in the
cyclone, the gas stream starts to slow down near the bottom due to friction with the walls. The lighter
gas is more influenced by the changes in direction and begins to move upward towards the center of the
cyclone, forming an inner vortex. The heavier particles, however, have more inertia and are less affected
by the changes in direction. This inertia, coupled with the force of gravity, causes the particles to settle
downwards and collect at the bottom of the cyclone.

Outlet: The clean gas, having been separated from the particles, continues its upward movement in the
center of the cyclone and exits through an outlet located at the top. It's important to note that while some
fine particles might still be carried along with the gas stream, the majority of the larger particles have
been separated.

Particle Collection: The collected particles at the bottom of the cyclone are periodically removed. This
can be done manually or automatically, depending on the design and purpose of the cyclone. These
collected particles can range from dust and debris to larger solid particles.
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Figure 6 - GA diagram of Wet Scrubber
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2.2.6. Condensate Polishing Unit (CPU)

Principle of Working

In a distillery, a condensate polishing unit (CPU) plays a critical role in maintaining the purity of water
used in various processes, including steam generation, cooling, and product formulation. Distilleries
produce alcoholic beverages through processes like fermentation and distillation, which generate
impurities that can affect the quality of the final product. A condensate polishing unit helps remove
contaminants from the condensate generated during these processes.

Collection Tank

A collection tank is a key component within an industrial facility's wastewater treatment system. The
primary purpose of a CPU collection tank is to receive, store, and provide initial treatment to the
wastewater or effluent generated by the industrial processes before it undergoes further treatment in the
condensate polishing unit.

Chemical Tank

In CPU chemical tanks play a crucial role in the treatment process by holding various chemicals that
are used to treat and condition the incoming wastewater. The chemicals added to the CPU help in
neutralizing, precipitating, and coagulating, flocculating, disinfecting, or otherwise altering the
characteristics of the wastewater to facilitate its effective treatment.

Reaction Tank

In cases where the incoming wastewater is highly acidic or alkaline, chemicals are added to neutralize
the pH. This prevents damage to the treatment infrastructure and ensures that downstream treatment
processes are not negatively impacted by extreme pH conditions.

Digestor (UASBR)

An Up flow Anaerobic Sludge Blanket Reactor (UASBR) is a type of anaerobic wastewater treatment
system used to treat organic wastewater, generate biogas, and reduce environmental pollution. It's a
variant of the more general anaerobic digestion process used for treating various types of wastewaters,
particularly those with high organic content.

Aeration Tank

Aeration tanks are more commonly associated with biological wastewater treatment systems, such as
activated sludge processes. In this context, an aeration tank is a critical component of the treatment
process, where microorganisms (bacteria and other microorganisms) break down organic pollutants in
the wastewater. The aeration tank contains a mixture of wastewater and activated sludge (a mixture of
microorganisms that consume organic matter). Air or oxygen is introduced into the tank using diffusers,
mechanical aerators, or other aeration equipment.

Tube Settler

A tube settler, also known as a lamella settler or inclined plate settler, is a component used in water
treatment processes to enhance the settling of suspended solids from water. It utilizes a series of closely
spaced inclined plates or tubes to create a large settling area within a compact space. The primary
purpose of a tube settler is to increase the efficiency of solid-liquid separation by promoting the
gravitational settling of particles.

25
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Filter Feed Tank

A filter feed tank is used to treat wastewater and remove impurities before discharge or reuse. The
primary purpose of a filter feed tank is to receive, store, and provide uniform distribution of wastewater
to filtration units or processes.

PSF & ACF

A Pressure Sand Filter (PSF) is a type of water treatment filter used to remove suspended solids,
turbidity, and particulate matter from water. It consists of a tank filled with specially graded sand as the
filtration media. The water is passed through the sand bed under pressure, which facilitates the removal
of impurities. PSFs are commonly used in industrial, municipal, and residential water treatment systems
for pre-treatment before processes like disinfection, softening, or further treatment. The working
principle of a PSF involves the water flowing through the sand bed, where suspended particles get
trapped in the void spaces between the sand particles. Over time, the accumulation of particles can clog
the sand bed, reducing filtration efficiency. To address this, PSFs require periodic backwashing, during
which the water flow is reversed to flush out the accumulated particles and restore the sand's filtration
capacity.

An Activated Carbon Filter (ACF) is a filtration system that uses activated carbon as the filtration media.
Activated carbon is a highly porous material with a large surface area, making it effective at adsorbing
(not absorbing) various impurities from water, such as organic compounds, chlorine, tastes, odors, and
some dissolved chemicals. In an ACF, water flows through a bed of activated carbon granules or blocks.
As the water passes through the activated carbon, impurities adhere to the carbon's surface through
adsorption. ACFs are commonly used in drinking water treatment, wastewater treatment, and industrial
processes. They are particularly effective in improving water quality and taste by removing unwanted
contaminants.

Treated Water Tank

A Treated water tank is used to store treated water for further reuse and distribution.
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¢
;
i
€ Dimensions Table
{_ Table 6 - Dimensions of Condensate Polishing Units (CPU)
{ Tag. No Tag Name Bfg’:lln Water Level Size/Flow Maoc
e T1 Bar Screen 10045 101.5 15x15%x15Mtr | RCC
> T2 pH Correction Tank | 98.5 101.5 7x27x345Mtr | RCC
Chemical Preparation 245 x 275 x 23
( T3 Tack 101.4 1033 Mo RCC
'S T4 Collection Tank 98.5 101.5 17 x 8 x3.45 Mtr RCC
. MS
e TS Anaerobic Digester 100 109 219 x 10 Mtr Tank
7 T6 Aeration Tank 100 103.7 30 x15 x 4.0 Mtr RCC
€ T7 Tube Settler 100 103.1 15 x 10 x 3.4 Mir %ik
{ T8 Filter Feed Tank 99 102.0 4 x10 x 3.3 Mur RCC
T9 Treated Water tank 99 102.0 6x17 x3.3 Mur RCC
{ T10 Sludge Drying Beds | 100 101.7 6% 6x1.8 Mtr RCC
( PSF Pressure Sand Filter | 100 - & 3200 x 1800 ;\E/IS )
POXy
, Activated Carbon MS -
( ACF Filter 100 - & 3200 x 1800 Epoxy
€
CPU (
: 2MLD )
¢
I's
€
.
AN
¢
(
{

1

PN

¢ Image 9: CPU - 2 MLD
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2.2.7. Effluent Treatment Plant (ETP)

Principle of Working

An Effluent Treatment Plant (ETP) in a sugar industry, often referred to as a Sugar ETP, is a crucial
facility designed to treat the wastewater generated during various processes in a sugar mill or refinery.

The sugar industry generates significant amounts of wastewater containing organic matter, suspended

solids, and other pollutants. A well-designed ETP is essential to manage and treat this wastewater before
it is discharged into the environment or reused within the facility.

Collection Tank

An Effluent Treatment Plant (ETP) collection tank is a key component within an ETP system used to
treat wastewater generated by industrial processes before discharge or reuse. The primary purpose of
an ETP collection tank is to collect, store, and provide initial treatment to the incoming wastewater
before it undergoes further treatment processes.

Neutralisation Tank

A neutralization tank is a container or vessel used in water and wastewater treatment processes to adjust
the pH of acidic or alkaline water to a neutral or acceptable level. The pH adjustment is achieved by
adding appropriate chemicals, called neutralizing agents or pH adjusters, to the water in order to
neutralize its acidity or alkalinity. Neutralization tanks are commonly used in various industries and
municipal wastewater treatment facilities to ensure compliance with environmental regulations, prevent
corrosion, and enable effective downstream treatment processes.

Primary Settling Tank

A primary settling tank, also known as a primary clarifier or sedimentation tank, is a key component in
wastewater treatment plants. It's used to remove settle able suspended solids and certain organic matter
from wastewater before further treatment processes take place. The primary settling tank works on the
principle of gravity settling, allowing heavier particles to settle down to the bottom of the tank while
clarified water flows out from the top

Aeration Tank

An aeration tank is a core component of biological wastewater treatment systems, specifically in the
activated sludge process. It provides an environment where aerobic microorganisms (bacteria and other
microorganisms that require oxygen) can break down organic pollutants present in the wastewater. The
aeration process introduces oxygen into the tank to support the growth and activity of these
microorganisms.

Secondary Settling Tank

A secondary settling tank, also known as a secondary clarifier or sedimentation basin, is an important
component in the biological wastewater treatment process. It follows the aeration tank in activated
sludge or other similar biological treatment systems. The primary purpose of a secondary settling tank
is to separate the treated wastewater, called mixed liquor, from the biomass (activated sludge) that was
used to degrade organic matter in the aeration tank.

A filter feed tank is used to treat wastewater and remove impurities before discharge or reuse. The
primary purpose of a filter feed tank is to receive, store, and provide uniform distribution of wastewater
to filtration units or processes.
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PSF & ACF

A Pressure Sand Filter (PSF) is a type of water treatment filter used to remove suspended solids,
turbidity, and particulate matter from water. It consists of a tank filled with specially graded sand as the
filtration media. The water is passed through the sand bed under pressure, which facilitates the removal
of impurities. The working principle of a PSF involves the water flowing through the sand bed, where
suspended particles get trapped in the void spaces between the sand particles. Over time, the
accumulation of particles can clog the sand bed, reducing filtration efficiency. To address this, PSFs
require periodic backwashing, during which the water flow is reversed to flush out the accumulated
particles and restore the sand's filtration capacity.

An Activated Carbon Filter (ACF) is a filtration system that uses activated carbon as the filtration media.
Activated carbon is a highly porous material with a large surface area, making it effective at adsorbing
(not absorbing) various impurities from water, such as organic compounds, chlorine, tastes, odors, and
some dissolved chemicals. In an ACF, water flows through a bed of activated carbon granules or blocks.
As the water passes through the activated carbon, impurities adhere to the carbon's surface through
adsorption. ACFs are commonly used in drinking water treatment, wastewater treatment, and industrial
processes.

Treated Water Tank

A Treated water tank is used to store treated water for further reuse and distribution.
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Table 7 - Dimensions of Effluent Treatment Plant (ETP)

BED

CAPACITY/ LENGTHx TOTAL HEIGHT, | WATER DEPTH,

EQUIPMENT VOLUME WIDTH, MTR MTR MTR
SCREEN CHAMBER M3 2.5%0.7 MTR 135 MTR 1.0 MTR
OIL & GREASE ,
AV 6.75M 3.5%2.0 MTR 2.05 MTR 1.5 MTR
EQUALIZATION 175 M 10x7.0 MTR 3.25 MTR 2.5 MTR
TANK
NEUTRALIZATION 4.05 M? 1.5x1.5 MTR 2.75 MTR 2.0 MTR
TANK
PRIMARY ,
Y TANK 55 M 5.0 MTR DIA 435 MTR 2.8 MTR(SWD)
AERATION TANK 470M 9.6x14 MTR 3.8 MTR 3.5 MIR
SECONDARY
Y NK 56.5 MTR 6 MTR DIA 3.25 MTR 2.0 MTR(SWD)
TREATED WATER | 40 10x8.0 MTR 2.8 MTR 2.5 MTR
TANK
STORAGE  TANK ,
R ING 50 M 5.0%4.0 MTR 2.8 MTR 2.5 MTR
SLUDGE ~ DRYING | 34 35 2.5x3.5 MTR
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3. Adequacy Study of Air pollution Control equipment &
Wastewater treatment plants

3.1. Unit wise Adequacy

3.1.1. Spent Wash Digester I & I1

Digester I
Diameter: 28.3
Height: 17.047m
Feed Flow (Q): 500 m*/day
Feed COD (So): 100000 ppm
: 100000 X 1000/1000000 = 100 kg COD/m?
Feed Bx: 12 Bx
COD Loading rate: 10 kg COD/m? day

QSo

Nominal Effective Liquid volume of UASBR V= Lorg

500X 100
10

= 5000 m®

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

With 85% efficiency factor,
Required Liquid hold up volume: 5000/0.85 = 5882 m*
Cross sectional Area required, considering 1.5 m/hr

A =500/ (1.5X24) = 13.8m?

. . ’13.8 X4
Diameter required = -

=4.19m

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Provided reactor dimensions are more than required.
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Digester I1
Diameter: 36 m
Height: 18 m
Feed Flow (Q): 720 m*/day
Feed COD (So): 120000 ppm
: 120000 X 1000/1000000 = 120 kg COD/m?
Feed Bx: 12 Bx
COD Loading rate: 10 kg COD/m? day

QSo
Lorg

Nominal Effective Liquid volume of UASBR V=

_720X120
T 10

= 8640 m*
With 85% efficiency factor,

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment

and Reuse, 4th edition, McGraw Hill Education)

Required Liquid hold up volume: 8640/0.85 = 10164 m?
Cross sectional Area required, considering 1.5 m/hr

A =720/ (1.5X24) = 20 m?

20 x4
T

Diameter required =

=5m

Provided reactor dimensions are more than required.
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3.1.2. Multiple Effect Evaporator I & 11

Multiple Effect Evaporator (MEE) I
Feed Flow: 25 m*/hr

Feed Bx: 10

Outlet Bx: 40

No. of Calendria Tubes: 1100

Tube Height: 12 m

Tube Diameter: 48 mm

Solids coming to evaporator: 25000 X 10/ 100 = 2500 Kg/hr
i.e water in inlet = 22500 kg/hr
40 Bx Concentrate coming out of Evaporator = 2500/0.4 = 6250 Kg/hr
i.e water in concentrate = 3750 kg/ hr
Therefore water to be evaporated = 18750 kg/hr
Heat required for evaporation = mCpdT + m A
= (18750 X 4.184 X (85-25)) + (18750 X 2260)
= 4707000 + 42375000 = 47082000 KJ/hr = 13078 KJ/sec

.... (Ref. Robert Ewald Treybal, Mass-Transfer Operations,
McGraw Hill)

Surface Area of Single Tube = (7 X 0.048 X 12) = 1.8 m?
Total Surface area available for heat exchange = 1.8 X 1100 = 1980 m?
Considering LMTD for Steam in temp 100 C to out Temp 90 °C and Feed 25 °C to 85 °C
LMTD: 34 °C
For calculating Heating Surface area required: Q = UALMAT

A=Q/(ULMdT)

= 13078000/ (200 X 34)

=1923 m*

.... (Ref. Robert Ewald Treybal, Mass-Transfer Operations,
McGraw Hill)
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Multiple Effect Evaporator (MEE) II
Feed Flow: 20 m*/hr

Feed Bx: 10

Outlet Bx: 40

No. of Calendria Tubes: 1424

Tube Height: 12 m

Tube Diameter: 48 mm

Solids coming to evaporator: 20000 X 10/ 100 = 2000 Kg/hr
i.e water in inlet = 18000 kg/hr
40 Bx Concentrate coming out of Evaporator = 2000/0.4 = 5000 Kg/hr
i.e water in concentrate = 3000 kg/ hr
Therefore water to be evaporated = 15000 kg/hr
Heat required for evaporation = mCpdT + m A
= (15000 X 4.184 X (85-25)) + (15000 X 2260)
= 3765600 + 33900000 = 37665600 KJ/hr = 10462 KJ/sec

.... (Ref. Robert Ewald Treybal, Mass-Transfer Operations,
McGraw Hill)

Surface Area of Single Tube = (7 X 0.048 x 12) = 1.8 m®
Total Surface area available for heat exchange = 1.8 X 1424 = 2563 m?
Considering LMTD for Steam in temp 100 °C to out Temp 90 °C and Feed 25 °C to 85 °C
LMTD: 34 °C
For calculating Heating Surface area required: Q = UA LMdT

A=Q/ (U LMdT)

= 10462000/ (200 X 34)

=1538 m?

.... (Ref- Robert Ewald Treybal, Mass-Transfer Operations,
McGraw Hill)
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3.1.3. Dryerl & 11

Spray Dryer Performance

Capacity :

Feed Rate :

TDS in Feed :

Output from Spray Dryer :

Water Evaporation :

546

9m?

9600 kg/hr

45%

4547 kg/hr at 5%

moisture (w/w)

5053 kg/hr by design at

240 °C inlet and 110 °C outlet

6m’

6000 kg/hr

45%

3120 kg/hr at 5%

moisture (w/w)

2880 kg/hr by design at

240 °C inlet and 110 °C outlet
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3.1.4. Wet Scrubber

Consideration:

Flowrate of Water Q. 130 m*/hr (Calculated on basis of 6” water transfer line, considering velocity of
2m/sec)

Flowrate of Gas Qg: 122400 m%/hr (Provided by client, ID fan Details)
Qr/ Qs =130/122400 = 0.001

Surface Tension of Liquid o: 72 dyne/cm

Viscosity of Liquid pL:1 cp = 0.01 poise

f = 0.5 (empirical factor for hydrophilic particles.)

Velocity of gas, Vg = 485 m/sec = 48500 cm/sec (Calculated on basis of 300mm line, considering ID
fan details)

Particle removal efficiency adequacy:

0s
Mean droplet diameter d4: (5?,?0) X (piL) + 597 ((apu;)ols)("45 x (1000 3—2)1'5

........ (Ref. Nukiyama-Tansawa relationship (1938)

_ (58600 7205 001 945 130 |15
- (48500) x (T) +597 ((72 x1)°~5) X (1000 55

=41.68 pm

S . da?v, , .
Inertial impaction parameter Ky = ﬁ ...... (Ref. Calvert impaction parameter)
=71.82
QLVgpLdd Kpf+0.7 0.49 1
. . I 07-Kpf+14In(—2— —
Particle penetration Py = e{ 55Qgug [ 7-Kpr+ n( 07 )+(°-7+"Pf )](KP)] ...... (Ref. Calvert et al.

1972)
=0.00015
The scrubber will capture (1-0.00015) X 100 = IR of 1 um particles.
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3.1.5. Condensate Polishing Unit (CPU)

Bar Screen
Daily Flow: 1600 m®/ day
Average Hourly Flow: 1600/24 = 66.66 m*/hr
Peak hourly flow: 3 X 70 = 200 m*/hr
=200/3600 m*/sec
= 0.055 m%/sec
Design Optimal Velocity Required: 0.3 m/sec

... (Ref. Sedn Moran, an Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Cross sectional area of screening: 0.055/0.3 = 0.185 m?

Cross sectional area of bar screen including rods on screen = 0.194 X 2 = 0.370 m?

Size of Bar Screen req. (minimum dimensions) = 0.7m X 0.7 m

pH Correction Tank

Volume of tank =7 X 2.7 X 3.45 m = 65.2 m?

Retention time of Tank = 65.2/66.66 = 0.97 hr = 58 mins
Standard retention time required for mixing is 30 mins

.... (Ref. Sedn Moran, an Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Collection Tank (17 X 8 X 3.45m)

Collection Tank Volume: 469 m*

Daily Flow: 1600 m?/ day

Average Hourly Flow: 1600/24 = 66.66 m*/hr

Six Hourly Hold up volume = 66.66 X 6 = 400 m?

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)
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Anaerobic Digester (@ 19 X 10 m)

Digester Volume = ((z X 19%)/4) X 10 = 2833 m®

Retention time of Digestor = 2833/66.66 = 42.5 hr

Considering Up flow velocity 0.9 m/hr for keeping sludge suspension

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Area required for UASBR = 66.66/0.9 = 74 m?

Required Diameter of UASBR = /(74X 4 /) =9.7m

fovfediciphUe quriion

Inlet COD to Digestor = 3000 ppm

Required loading rates of COD = 10 - 95 kg COD/m*/day

Loading rate of COD = (3000X1000X24)/1000000 = 72 kg COD/m*/day
Considering 70% reduction in digestor

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

AerobicTank G0 mX 15m X4 m)

Aeration Tank Volume: 1800 m®

Daily Flow: 1600 m®/ day

Average Hourly Flow: 1600/24 = 66.66 m>/hr

BOD of influent to aeration tank: 800 mg/lit
BOD/day: 800 X 1600000 / 1000000 = 1280 kg/day
MLSS with F/M 0.3: 1280/0.3 = 4266 kg

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

For 3000 ppm MLSS consideration,
Tank volume required: 4266 X 106/ 3000 = 1422 m?
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Air Requirement

BOD/day = 1280 kg/day

BOD/ hr = 1280/24 = 53.33 kg/hr

Air Requirement = 53.33 X 60 = 3200 m*/hr

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Considering Capacity of air diffuser = 10 m*hr
No. Of diffusers required = 3200/10 = 320 qty

Tube Settler Tank (15 m X 10 m X 3.45 m Height)
Tube Settler Tank Volume: 517.5 m?

Average Hourly Flow: 66.66 m*/hr

Retention Time: 517.5/66.66 = 7.76 hr

Considering Surface overflow rate (SOR): 2 m/hr

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Area of tank required: 66.66/2 = 33.33 m”
Designed available area of tank: 15 X 10 = 150 m?

Overflow is from two sides,

Designed actual available area of tank for overflow = 150 /2 = 75 m?

Filter Feed Tank (4 X 10 X 3.3 m)
Volume of Filter Feed Tank: 132 m?

Retention Time: 132/66.66 = 1.98 Hrs
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PRESSURE SAND FILTER
Average Hourly Flowrate: 66.66 m*/hr
Considering loading rate for filtration: 12 m*/hr/m?

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Filtration Vessel Cross sectional area required: 66.66/12 = 5.55 m”

Filtration Vessel Diameter Required: /(5.55 X 4 /) =2.66 m
Designed Vessel Diameter: 2.66 m
Media Depth required: 1.5 m

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Height of Vessel Designed: 1.8 m

ACTIVATED CARBON FILTER
Average Hourly Flowrate: 66.66 m*/hr
Considering loading rate for filtration: 12 m*/hr/m?

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Filtration Vessel Cross sectional area required: 66.66/12 = 5.55 m?

Filtration Vessel Diameter Required: /(5.55 X 4 /) = 2.66 m
Designed Vessel Diameter: 2.66 m
Media Depth required: 1.5 m

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, ISBN 978-0-12-811309-7)

Height of Vessel Designed: 1.8 m

Treated Water Tank (6 X 17 X 3.3 m)

Treated water tank volume: 336.6 m?

Hold up time: 336.6/66.66 = 5 hrs

42



V)

-~ o~

e T T B T

Vil faia) Vi)

7N

552

3.1.6. Effluent Treatment Plant (ETP)

Bar Screen
Daily Flow: 350 m*/ day
Average Hourly Flow: 350/24 = 14.58 m*/hr
Peak hourly flow: 3 X 14.58 = 43.75 m’/hr
=43.75/3600 m*/sec = 0.0121 m*/sec
Design Optimal Velocity Required: 0.3 m/sec

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Cross sectional area of screening: 0.0121/0.3 = 0.04 m?

Cross sectional area of bar screen including rods on screen = 0.04 X 2 = 0.08 m?

Size of Bar Screen req. (minimum dimensions) = 0.3 m X 0.3 m

Oil & Grease Chamber (3.5 X2 X 1.5m)
Volume of O&G Chamber: 6.75 m®
Hydraulic Retention time: 6.75/ 14.58 = 0.46 hr

Required HRT for O&G is 30 mins

.... (Ref- Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Equalisation Tank (10 X 7 X 2.5m)

Collection Tank Volume: 175 m®

Daily Flow: 350 m?/ day

Average Hourly Flow: 350/24 = 14.58 m*/hr

Six Hourly Hold up volume = 14.58 X 6 = 87.48 m*

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)
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Neutralisation Tank

Volume of tank = 1.5 X 1.5 X 2 m = 4.05 m®

Retention time of Tank = 4.05/14.58 = 0.28 hr = 16 mins
Standard retention time required for mixing is 10 mins

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

Primary Clarifier Tank (@ 5 X 2.8 m)

Volume of Clarifier: = ((n X 5%)/4) X 2.8 = 55 m?
Average Hourly Flow: 14.58 m®/hr

Retention Time: 55/14.58 =3.77 hr

Considering Surface overflow rate (SOR): 2 m/hr

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

Area of tank required: 14.58/2 = 7.29 m®

Designed available area of tank: ((n X 5%)/4) = 19.62 m?

Aerobic Tank (14 m X 9.6 m X 3.5m)
Aeration Tank Volume: 470 m?

Daily Flow: 350 m®/ day

Average Hourly Flow: 350/24 = 14.58 m’/hr
BOD of influent: 2500 mg/lit

BOD after Primary clarifier: 1200 mg/lit

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

BOD/day: 1200 X 350000 / 1000000 = 420 kg/day
F/M ratio: 0.3

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

MLSS: 420/0.3 = 1400 kg
For 3000 ppm MLSS consideration,

Tank volume required: 1400 X 10°/ 3000 = 466 m? o ]
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Air Requirement

BOD/day = 420 kg/day

BODY/ hr = 420/24 = 17.5 kg/hr

Air Requirement = 17.5 X 60 = 1050 m*/hr

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Considering Capacity of air diffuser = 10 m*hr
No. Of diffusers required = 1050/10 = 105 qty

Secondary Clarifier Tank (@ 6 X 2.0 m)

Volume of Clarifier: = ((n X 62)/4) X 2.0 = 56.5 m®
Average Hourly Flow: 14.58 m*hr

Retention Time: 56.5/14.58 = 3.88 hr

Considering Surface overflow rate (SOR): 2 m/hr

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

Area of tank required: 14.58/2 = 7.29 m?

Designed available area of tank: ((n X 6%)/4) = 28.26 m?

PRESSURE SAND FILTER
Average Hourly Flowrate: 14.58 m*/hr
Considering loading rate for filtration: 12 m*/hr/m?

.... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4th edition, McGraw Hill Education)

Filtration Vessel Cross sectional area required: 14.58/12 = 1.215 m?
Filtration Vessel Diameter Required: /(1.215X 4 /m) =124 m

Media Depth required: 1-1.5 m
.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4™ edition, McGraw Hill Education)

Height of Vessel required: 1.8 m I
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ACTIVATED CARBON FILTER
Average Hourly Flowrate: 14.58 m*/hr
Considering loading rate for filtration: 12 m*/hr/m?

... (Ref. Sedn Moran, An Applied Guide to Water and Effluent
Treatment Plant Design, Elsevier, 978-0-12-811309-7)

.... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4" edition, McGraw Hill Education)

Filtration Vessel Cross sectional area required: 14.58/12 = 1.215 m?
Filtration Vessel Diameter Required: /(1.215X 4 /m) =124 m
Media Depth required: 1-1.5 m

... (Ref. Metcalf & Eddy, Wastewater Engineering Treatment
and Reuse, 4™ edition, McGraw Hill Education)

Height of Vessel required: 1.8 m

Treated Water Tank (10 X 8 X 2.5 m)

Treated water tank volume: 200 m®

Hold up time: 200/14.58 = 13.7 hrs
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4. Regulatory Compliance Chart

Ambient Air Quality Standards

Table 8 - CPCB Ambient Air Quality Standards 2009.

Sr. No. Pollutant Limit
Annual | 24 Hours
1 Sulphur Dioxide (SO5), ug/m’ <50 <80
2 Nitrogen Dioxide (NO»), ug/m’ <40 <80
3 Particulate Matter (Size less than 10um) or PM,o, pg/m? <60 <100
4 Particulate Matter (Size less than 2.5 um) or PM »5, ug/m® | <40 <60
08 Hours | 01 Hours
5 Ozone (03) pg/m’ <100 <180
08 Hours | 24 Hours
6 Lead (Pb) pg/m’ <05 <1.0
08 Hours | 01 Hours
7 Carbon Monoxide(CO), mg/m? <02 <04
Annual | 24 Hours
8 Ammonia (NH3), ug/m> <100 <400
Annual
9 Benzene (C¢ He), ug/m? <05
10 Benzo(a)Pyrene (BaP) Particulate phase only, ng/m® <01
11 Arsenic (As), ng/m® <06
12 Nickel (Ni), ng/m® <20

Treated Efftuent Quality Standards

Table 9 - Treated Effluent Quality Standards as per MPCB Consent

Sr. No. Pollutant Limit
1 pH 5.5-9.0
2 Total Dissolved Solids (TDS) 2100
3 Total Suspended Solids (TSS) 100
4 Biological Oxygen Demand (BOD) | 100
5 Chemical Oxygen Demand (BOD) 250
6 Chlorides (Cl) 600
7 Sulphates (SO4) 1000
8 Qil and Grease (O & G) 10

Note: All parameters in mg/lit except pH

Stack Emission Standards

Table 10 - Stack Emission Standards.

Sr. No. Pollutant Limit
1 Particulate Matter (TPM) | 150 mg/Nm?
2 Sulphur Dioxide (SO>) 3360 kg/day
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5. Conclusion

Below is the Adequacy Chart for each equipment/ Unit across plants

Table 10 - Adequacy Chart

o Y B e T T b T e B

Sr. Equipment Volumetric Quantitative Remark
No. Adequacy Treatability

1 Spent Wash Digestor I v v Adequate
2 Spent Wash Digestor IT v v Adequate
3 Multi Effect Evaporator I v v Adequate
4 Multi Effect Evaporator II v v Adequate
5 Dryer v v Adequate

(= 6 Wet Scrubber I v v Adegquate
7 Wet Scrubber II v v Adequate

€ 8 Cyclone v v Adequate
9 CPU v v Adequate

{ 10 | ETP v v Adequate

¢

C 6. Recommendations:

( 1. For decentralization of sewage two STPs of capacity 5 KLD each should be installed at industry

and residential location.

¢ 2. Rotary Particulate Collector (RPC) should be installed before wet scrubber.

C

C
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Y GREEN ENVIROSAFE ot Pune»41015589545084620, 8421365421  CIN No, : U74900PN2013PTC149666

- Engineers & Consultant Pvt Ltd. E-mail : environ

gmail.com, gesec12@gmail.com | www.greenenvirosafe.co.in
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TEST REPORT

Test Report No: GESEC/PRO/WW/2023/24/07/938 | Report Date 04/08/2023
Sample ID: GESEC/PRO/WW/2023/24/07/938 Sample Details CPU Inlet
Name & Address of the Customer: Type of Sample Waste Water
M/s. Jakraya Sugar Ltd., Volume Of Sample 1 Lit plastic bottle
AJP-Watwate, Tal-Mohal, Sample Status Sealed
Dist-Solapur, Maharashtra.

Sample Collected By GESEC

Date of Sample Collection 28/07/2023

Sample Receipt Date 29/07/2023

Analysis start Date 31/07/2023

Analysis End Date 04/08/2023

Parameters Results Unit Standard Method

pH 4.52 - APHA 4500 H+,B 23rd Edition.2017
Suspended Sofids {SS) 164.78 mag/lit APHA 2540 D 23 ED:2017
Total Dissolved Solids {TDS) 2269.52 mg/lit APHA 2540,C,23rd Edition, 2017
Chemical Oxygen Demand {(COD) 3289.21 mg/lit IS 3025 {Part 58) , 2019
Biochemical Oxygen Demand {BOD}) 1402.95 mg/lit IS 3025 (Part 44), 2019
Chlorides as Cl - 562.96 mg/lit IS 3025 {Part 39), 2019
Sulphates as SOs ~ 362,14 mg/lit APHA 4500 C- B,23" Edition, 2017
Oil & Grease 12.05 mg/lit APHA 3025 (Part 24) ;2019

<

%

ol

Mr. Vinod Hande
(Technical Manager)
Reviewed & Authorized By

Terms and conditions

r
Jant pyt. V2

***END OF REPORT***

The report is refer only to the sample tested and not applies to the bulk.
The results shown In this test report may differ based on various factors including temperature, humidity, pressure, retention time etc.

The test report cannot be reproduced wholly or in part and cannot be used for promotional or publicity purpose without the written consent of laboratory, GESEC.
Samptes will be retained for a period of seven {7) days after completion of analysis, Longer retention perlods can be arranged, on request of the customer.

We strictly maintain the confidentiality of all test result of sample(s) collected by us/ supplied by customer and not revel to third party unless required by the statutory

or legal requirement.

MOoEF approved Lab by Govt. of india. From date. 16/02/2022 to 29/02/2024.
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A1, P LIy, IRIWAGE - LNakan Hoaa, Lhakan MIUC, PH-IV, Vilage Nighole, Tal. Khed,
& GREEN ENVIROSAFE st funeq 10%99545084620, 8421365421 CIN No. : U74900PN2013PTC149666

Engineers & Consultant Pvt Ltd. E-mall: enviro bamail.com, gesec2@gmail.com | wuw.greenenvirosafe.co.in

Recogmsed by Ministry of Environment and Forests (MoEF) / Central Pollutlon Control Board Govt. of india {(CPCB)
- and ISO/EC 17025:2017 (NABL), ISO 9001:2015, IS0 45001 : 2018 and ISO 14001 : 2015 Certified Company

TEST REPORT
Test Report No: GESEC/PRO/WW/2023/24/07/939 Report Date 04/08/2023
Sample ID: GESEC/PRO/WW/2023/24/07/939 Sample Details CPU Outlet
Name & Address of the Customer: Type of Sample Waste Water
M/s. Jakraya Sugar Ltd., Volume Of Sample 1 Lit plastic bottle
S_/ I:-\Shla;twate&'il' at‘\-aMaO::I' Sample Status Sealed
ist-3olapur, Miaharashtra. Sample Collected By GESEC
Date of Sample Collection 28/07/2023
Sample Receipt Date 29/07/2023
Analysis start Date 31/07/2023
Analysis End Date 04/08/2023
Parameters Results MPCB LIMIT Unit Standard Method
pH 7.53 55-9.0 -~ | APHA 4500 H+,B 23rd Edition.2017
Suspended Solids {SS) 29.84 100 mg/lit APHA 2540 D 23" ED:2017
Total Dissolved Solids (TDS) 1285.11 2100 mg/lit APHA 2540,C,23rd Edition, 2017
Chemical Oxygen Demand {COD) 62.92 250 mg/lit IS 3025 (Part 58}, 2019
Biochemical Oxygen Demand (BOD) 18.07 100 mag/lit IS 3025 (Part 44), 2019
Chlorides as Cl~ ' 164.58 600 mg/lit 1S 3025 {Part 39), 2019
Sulphates as SO4~ 125.06 1000 mg/lit | -APHA 4500 CI- B,23" Edition, 2017
0il & Grease BOL 10 ma/lit APHA 3025 (Part 24) ;2019
Remark:
> BDL - Below Detectable Limit.
PO o
°” 2
/LZ(/ _\ A(::'\\‘
G| pune P)
© ey Mr. Vinod Hande
\?f,;;\_ 7 Q.f- / {Technical Manager)
g - m‘,’-.\\\f/ Reviewed & Authorized By
***END OF REPORT***
Terms and conditions
1. The report is refer only to the sample tested and not applies to the bulk.
2, The results shown In this test report may differ based on various factors including temperature, humidity, pressure, retention time etc.
3. The test report cannot be reproduced wholly or in part and cannot be used for promotional or publicity purpose without the written consent of laboratory, GESEC.
4. Samples will be retained for a period of seven (7) days after completion of analysis. Longer retention periods can be arranged, on request of the customer.
5. We strictly maintain the confidentiality of all test result of sample(s) collected by us/ supplied by customer and not revel to third party unless required by the statutory

or legal requirement.
6. MoEF approved Lab by Govt. of India. From date. 16/02/2022 to 29/02/2024.

Page 1of1l
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& GREEN ENVIROSAFE o Pune-4105§

Sy 1, wapmAl Uy, TEWEGE - UV IgRaE HOEQ, Lhakan MIDu, PH-Y, vilage Nighoje, Tal. Khed,
9545084620, 8421365421 CIN No. : U74900PN2013PTC 149666

Englneers & Consultant Pvt Ltd. E-mail : environ Zomail.com, geseci2@gmail.com | www.greenenvirosale.co.in

Recognised by Ministry of Environment and Forests (MoEF) / Central Pollution Control Board Govt. of India (CPCB)
and 1SO/IEC 17025:2017 (NABL), 1SO 8001:2015, 1SO 45001 : 2018 and 1SO 14001 : 2015 Certified Company

TEST REPORT
Report
Test Report No GESEC/PRO/ST/2023-24/07/940 Date 04/08/2023
Sample ID - GESEC/PRQ/ST/2023-24/07/940
M/s. Jakraya Sugar Ltd.
N & Address of the Cust ’
ame ess of the Customer A/P-Watwate, Tal-Mohal, Dist-Solapur, Maharashtra.
Sample Details
Sample collection Date Sample receipt Date Analysis start Date Analysis complete Date
28/07/2023 29/07/2023 31/07/2023 04/08/2023
Instrument Details
Name Of instrument Stack Monitoring Kit Date Of Calibration 17/10/2022
Calibration Certificate No. SEC/TH/57 Due Date of Calibration 16/10/2023
Stack Details
Stack No/ID Stack Attached to Sampling done by
o1 Boiler Stack (70 TPH) GESEC
Shape Round Fuel Used Bagasse
Diameter/ Dimensions ( m) 3.50 Pressure 3.00
Height (m) 72
Temperature {°C) 125 T Velocity { m/s) J 6.56
Gas Volume (Nm3/Hr) 170347.73
Parameters Method Unit Limit Result
Total Particulate Matter (TPM) IS 11255 (Part 1) 2019 mg/Nm? 150 65.13
Sulphur Dioxide {S02) mg/Nm3 - 13.79
1S 11255 (Part 2) 2019 Ke/day 3360 56.38
Remarks-
» Maharashtra Pollution Control Board (MPCB) Limits: SPM: 150 mg/NM3.
> Maharashtra Poliution Control Board {MPCB) Limits: SO2: 3360 kg/day as per consent.
ENY, A
%o ot
30 ,
¥ )
m Mr. Vinod Hande
R {Technical Manager)
Qa\/ Reviewed & Authorized By

U s W e

L

A
N bopsyta
++3ERD-OF REPORT**>

Terms and conditlons
The report Is refer anly to the sample tested and not applies to the bulk.
The results shown in this test report may differ based on various factors including temperature, humidity, pressure, retention time etc.
The test report cannot be reproduced wholly or in part and cannot be used for promotional or publicity purpose without the written consent of laboratory, GESEC.
Samples will be retained for a period of seven {7) days after completion of analysis. Longer retention periods can be arranged, on request of the customer.
We strictly malntain the confidentiality of all test result of sample(s) collected by us/ supplied by customer and not revel to third party unless required by the statutory
or legal requirement.
MOoEF approved Lab by Govt. of India. From date. 16/02/2022 to 29/02/2024.

Page1of1




' 561..  ANNEXURER-1I

o7
tay
ASE
THERMAX

EASE TECHNOLOGY, i Date- 02,11.2023
250G, (-1, E WARD, BANCHARATNA APARTMENT, INVOICE NO. - EASES110/2023-24
NAGALA PARK, KDLHAPUR - 416003 REF. ORDER NO. - ISt /Purchase/1548
Plione No - 8451848535/ 9673926900 /2023-24
GSTIN - 27AAIFE4427HI1ZF ORDER DATE. - 21.08.2023
PAN NO. - AAIFE4427H
info@easetechs.com
BILLTO - DESCRIPTION OF WORK
Jakraya Sugar Ltd. Design, Supply of 5 KLD Sewage
At Post Watwate, Tal - Mohol, R Treatement Plant.

Dist - Solapur, Pin Code - 413253
GST No - 27AABCI9429L122

Deseription - s Quantity Rate’ . Amoun‘t"f g
1 Design, Supply of 5 KLD Sewage Treatement Plant. * 8421 2 485000 970000 970000.0
Remarks / Payment Instructions: SHIPPING/HANDLING -
30% Advance along with Work Order ) SUBTOTAL 970000.0
50% Against Proforma Invoice. CGST 9% 87306.0
20% After Commissioning of plant. SGST 9% 87300.0
TOTALTAX 174600.0
TOTAL (%) 1,144,600.0

Dhiraj Kekalekar

(For EASE Technology)

Bank Details Name- IDBI Bank
Acc. No.- 0588102000012333
IFSC - 1BKLO000588
Branch — Ganesh Nagar, Pune

=
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JAKRAYA SUGAR LTD.

Regd. Office:

Chelekar Galli, Mangalwedha.Dist.-Solapur-413305
Phone: 02188-221173. Fax: 02188-220523
Adv.Birappa B. Jadhav (B.sc.Agri. LL.b.) E-mail: jakraya(@rediffmail.com; Jakraya@gmail.com

Munuging Direelor Futtory: AL Walwate, Tul-Muhol, Dist.-Sulapur-413253
Sachin B. Jadhav (B.sc. Agri. MBA) Phone: 02189-259498, 259499, Fax: 02189-259497

Amendment Purchase Order
To, Order No  : JSL /Purchase /116 iy Y/2023-24
EASE TECHNOLOGY. (Environment And Date . 21/08 /2023
Scrvo Engincering Technology)
C-1,250/B2 , E WARD , PANCHRATN
APARTMENT, NAGALA PARK ,
KOT,HAPIIR- 416003, !
Subject: - purchase order for 5 KLPD Sewage Treatment Plant.

Dear Sir
With reference to your Quotation no ease/083/2023-24-R1 on dated 11/08/2023 we are pleased to
place puschiase vider fur 5 KLID Scwage Treatinent Plant. As per following terms and conditiona.
Please return a copy of this order signed as an acceptance of this order.

Sr. no. Description Qty Rate Amount
1 Design, Supply of 5 KLPD Sewage Treatment Plant as 02 | 485000.00 | 970000.00
per technical sheet NOS
2 Erection & Commissioning of 5§ KLPD Sewage Included
Treatment Plant
Total amount- | 970000.00

Billed To: Jakraya sugar Ltd
Plant Address: A/P Watwate, Tal- Mohol,
Dist- Solapur Pin- 413253
Phone-7774090551,
GST NO -27AABCJ94291.172
Terms and Conditions As Follows.
1) Delivery F.O.R. at Jakraya Sugar.
2) Delivery Period within five Weeks
3) GST Extra as applicable.
4) Payment Advance with Order 30%
5) Payment against Proforma Invoice 50%
0)  Bulunoe uilor Comissioning plunt 20%.
7) Packing and Forwarding Chargces Inclusive In above prices
8) Transportation charges inclusive in above prices.
9) You have to give acceptance for this purchase order within two days. If not received any acceptance
within two days it will be assumed as purchase order accepted with condition.
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Lagoon Demolished Area
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ti Effect Evaporation Plant
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Bio Digester
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB - REGIONAL OFFICE , SOLAPUR

Phone No. 0217-2319850
Visit us at :http://mpcb.gov.in
Email : srosolapur@mpch.gov.in

“"Your Service is our Duty™

ANNEXURE-R-12

4/B, Bali Block, Civil Lines,
X Opp. Govt. Milk Diary,
Saat Rast, Solapur-413003

Inspection Report

¢ U
1. Name & Address ofthelndustry wg j@kk“oﬂ//f( SMT[C LUUD
o],

2. Ind. Category

3. Date of Visit

4. Industry Represent‘ati\(e |
5. Visited by

6. Consent Status

7. Product Details
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